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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
Original Application No. 1179/2024

In the matter of:

Hariyali Welfare Society . . . Applicant
Versus

Union of India & Ors. . . .Respondent(s)

SHORT REPLY ON BEHALF OF RESPONDENT NO. 2,

THE CENTRAL POLLUTION CONTROL BOARD (CPCB)

1. That the present reply is being filed by the CPCB in compliance with the

order dated 23.09.2024 & 16.1.25 passed by this Hon’ble Tribunal in the

present O.A. 1 179 of 2024.

2. That at the very outset, the answering Respondent denies all claims,

contentions, allegations, and averments against answering respondent CPCB

in the above Original Application (OA) contrary to anything stated or

submitted in this reply. Nothing in the OA may be deemed to have been

accepted or admitted by the answering Respondent for want of a specific

denial, save and except any averment which has been expressly admitted
hereinafter.

3. That, CPCB is a statutory Board constituted under Section 3 of The Water

(Prevention and Control of Pollution) Act, 1974. It performs the functions

under The Water (Prevention and Control of Pollution) Act, 1974, The Air
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(Prevention and Control of Pollution) Act, 1981, and The Environment

(Protection) Act, 1986.

REPLY:

4. That under averments made in the Original Application No. 1179 of 2024,

Hariyali Welfare Society V/s Union of India & Ors., the applicant has raised

the grievance against the Frequently Asked Question (FAQ) published by

CPCB which according to the applicant is not in accordance with sub-rule 2

of Rule 9 of Plastic Waste Management (PWM) Rules, 2016. The Hon’ble

NGT in its order dated 23.09.2024 has issued the following directions which
are as follows:

Issue notice to the respondents for fIling their response/reply by

way of affidavit before the Tribunal at least one week before the

next date of hearing through e-fIling. Applicant is also directed to

fIle an affIdavit of sen'ice at least one u)eek be.fore the next date of

hearing

It is humbly submitted that further, Hon’ble NGT in its order dated 16.01.2025

has issued the following directions:

’Learned Counsel for the Respondent No. 2 seeks a week’s time

to file the Reply. It will be open to the Applicant to file rejoinder
within two weeks thereafter. "

Copy of the above NGT Orders is placed at Annexure I

5. It is humbly submitted that as per Rule 3(n) of PWM Rules, 2016 (as

lended),'bU{{
Govt, of India

dTT]:i. (INas

“multilayered packaging” means any material used or to be used

for packaging and having at least one layer of plastic as the main
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ingredients in combination with one or more layers of materials

such as paper, paper board, polymeric materials, Aluminum foil,

either in the form of a laminate or co-extruded structure” .

Copy of PWM Rules is placed at Annexure Il

6. It is humbly submitted that as per following are the provisions of Rule 9(1 )

and 9(2) of PWM Rules:

Rule 9(1) The Producers, Importers and Brand Owners who

introduce any plastic packaging in the market shall be

responsible for collection of such plastic packaging.

Rule 9(2) Where any Producer, Importer or Brand owner fUlfIIS his

extended producer responsibility, he is deemed to have complied with
his responsibility under sub-rule (1) .

7. It is respectfully submitted that Guidelines on Extended Producer

Responsibility (EPR) for Plastic Packaging has been notified in the Schedule

II of PWM Rules, 2016 published by Ministry of Environment, Forest and

Climate Change (MoEF&CC), Government of India, in its fourth

amendment to the Plastic Waste Management Rules, dated February 16,

2022. A true copy of the Plastic Waste Management Rules, 2016 dated

February 16, 2022, is annexed herewith as ANNEXURE - III.

8. It is humbly submitted that as per Section 4 of the notified EPR Guidelines.

The following entities shall be covered under the Extended Producer

Responsibility obligations and provisions of these guidelines namely

3
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(i) Producer (P) of plastic packaging;

(ii) Importer (1) of all imported plastic packaging and / or plastic

packaging of imported products;

(iii) Brand Owners (BO) including online platforms/marketplaces and

supermarkets/retail chains other than those, which are micro and small

enterprises as per the criteria of Ministry of Micro, Small and Medium
Enterprises, Government of India. ;

(iv) Plastic Waste Processors

8. It is humbly submitted that as per Section 5.1 of the EPR Guidelines, the

following plastic packaging categories are covered under Extended Producer

Responsibility :

(i) Category I Rigid plastic packaging;

(ii) Category II Flexible plastic packaging of single layer or multilayer

more than one layer with different types of plastic), plastic sheets

plastic sachet1 he and covers made of plastic sheet, carry bags,
_';I

,p§uches;

?;} 1) /( i i i )

or

or

Category III [Multilayered plastic packaging (at least one layer of

plastic and at least one layer of material other than plastic);

(iv) Category IV Plastic sheet or like used for packaging as well as

carry bags made of compostable plastics.

(v) Category V: Plastic sheet or like used for packaging as well as carry

bags and commodities made of biodegradable plastics Category V

9. It is respectfully submitted that the CPCB has developed the Centralized

EPR Portal for Plastic Packaging https://eprplastic.cpcb.gov.in under

provisions of the notified EPR Guideline.
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10.It is humbly submitted that the CPCB has also prepared the Frequently

Asked Questions (FAQ) assisting entities in addressing common concerns.

1 1.It is respectfully submitted that as per Office Memorandum dated 03-02-

2023 published by MoEF&CC, “EPR target is on a weight basis, while

registering for EPR of multi-layered plastic packaging, in which plastic sheet

or like, is a part, the complete weight of multi-layered plastic packaging will

be covered under EPR”. A true copy of the Office Memorandum dated 03-
02-2023 is herewith annexed and referred to as ANNEXURE-IV.

12.CPCB has updated the FAQ uploaded on the EPR portal regarding the

concerned question no. 21 in the matter, as per clarification provided by

MoEFCC in its OM dated 03.02.2023, wherein PIBOs are required to fulfill
their EPR obligations as per the complete weight of multi-layered packaging

on the EPR portal. The copy of updated FAQ is attached as Annexure V.

13. That, the answering respondent craves leave of the Hon’ble Tribunal to file

an additional reply, if required, in the future.

14. That in the light of the above submissions, it is respectfully submitted that

this Answering Respondent, i.e., the CPCB, shall abide by any order(s) or

direction(s) passed by this Hon’ble Court in the instant OA.

©TA@:GS A#'
Divya Sinha
Scientist 'F ’

Central Pollution Control Board
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 1 179/2024

In the matter of:

Hariyali Welfare Society . . .Applicant
Versus

Union of India & Ors. . . . Respondent( s)

AFFIDAVIT
I, Divya Sinha, working as Scientist 'F’ in Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 1 in the above

matter, do hereby solemnly affirm, declare on oath and state as under :-

1. That I, the deponent herein is authorized representative to represent the

Respondent CPCB in the present case, and as such, I am well conversant

with the facts and circumstances of the present case on the basis of the

information derived from the official records, and hence, I am competent

and authorized to verify, sign and swear this affidavit on behalf of the

Respondent CPCB .

2. That the accompanying short reply may be read part and parcel of the

present affidavit.

3. That the accompanying short reply has been drafted and filed under my

instructions and authority the contents thereof are true and correct on the

(§JAR£
GE

basis of the record maintained during ordinary course of business of CPCB

RAM 6
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and available records and documents and the contents of the same are read

over and explained to me and are not repeated herein for the sake of brevity.

”q
DEPONENT

i@IT f+rw / Divya Siriha
tgrFl@ ' W / Scientist 'F'

ebdIn ngpl ®,Hw13hg
VERIFICATION B;;EiiG?J!#T!:&M;:;::1£;,§i9

.To EnvbrxtrIw& Rmt & Climate Chang8, awt of India)

28 APR 202§ TeT:;:;'Gql£,==;.E%rEb
Verified at Delhi on this day of 2025 that the contents of the above reply are

correct and true on the basis of the records of the case as mentioned in the day-to-

day affairs of the CPCB. Nothing has been concealed therefrom or mis-stated.

b)
DEPONENT

4' a

In
fY8

qINDIA;i

28 qPR 202§
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Item No.07         Court No. 1 
  

 
BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
 

   
OriginalApplication No.1179/2024 

 
 

Hariyali Welfare Society       Applicant 
      

Versus 
 

Union of India &Ors.      Respondent(s) 
 
 

Date of hearing: 23.09.2024 
 
 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
   HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER       

 

 

 
Applicant: Mr. Ritwick Dutta, Adv. for Applicant (Through VC) 

 
ORDER 

 
 

 

1. In this original application, applicant has raised the grievance 

against the following Frequently Asked Question(FAQ) issued for the 

purpose of EPR relating to multi-layered packaging: 
 

 “17. That the FAQ states that for the purposes of EPR, only the 
weight of plastic layer in the multi-layered packaging is to be 
considered: 

 
“21. What material is to be considered for EPR in case of MLP 
(at least one layer of plastic and at least one layer of material 
other than plastic)? 

Weight of the plastic layer is to be considered for EPR in case 

of MLP (Category-III).” 

 

2. Submission of Counsel for the applicant is that aforesaid FAQ runs 

counter to Sub-Rule 2 of Rule 9 of Plastic Waste Management Rules, 

2016 which reads as under:  

 

  “9. Responsibility of producers, Importers and Brand Owners.-  
   (1)xxxxxx 

Annexure-I
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(2)Primary responsibility for collection of used multi-layered 
plastic sachet or pouches or packaging is of Producers, Importers 
and Brand Owners who introduce the products in the market. They 
need to establish a system for collecting back the plastic waste 
generated due to their products. This plan of collection to be 
submitted to the State Pollution Control Boards while applying for 
Consent to Establish or Operate or Renewal. The Brand Owners 
whose consent has been renewed before the notification of these 
rules shall submit such plan within one year from the date of 
notification of these rules and implement with two years 
thereafter.” 

 
3. Counsel for the applicant has submitted that in terms of the 

aforesaid rule, the primary responsibility of the producer of multi-layered 

plastic sachet, pouch etc., is to collect back the plastic waste generated 

due to their product, therefore, producer of the multi-layered plastic 

packaging by discharging the EPR is required to collect back the same 

category of multi-layered pouch or packaging material which it has 

produced and obligation is not discharged merely by collecting back the 

virgin plastic. 

 

 

4. To elaborate on his point, he has referred to Rule 3 (h) of Rules, 

2016 which defines the extended producer’s responsibility as under: 

 

  “3... (h) “extended producer’s responsibility” means the responsibility 
  of a producer for the environmentally sound management of the  
  product until the end of its life.” 
 

5. Counsel for the applicant has also referred to Rule 3 (o) of the 

Rules of 2015 which defines multi-layered packaging as under:- 

“3...o. “multi-layered packaging” means any material used or to be 
used for packaging and having at least one layer of plastic as the 
main ingredients in combination with one or more layers of 
materials such as paper, paper board, polymeric materials, 
metalized layers or aluminium foil, either in the form of a laminate 
or co-extruded structure.” 
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6. Submission of the Counsel for the applicant is that FAQ 21 under 

challenge in this original application runs counter to Rule 9(2) of Rules 

2016 and on account of the impugned FAQ, the object of collecting back 

100% multi-layered packaging is defeated. 

 

7. The original application raises substantial issues relating to 

compliance of environmental norms. 

 
 

8. Issue notice to the respondents for filing their response/reply by 

way of affidavit before the Tribunal at least one week before the next date 

of hearing through e-filing. Applicant is also directed to file an affidavit of 

service atleast one week before the next date of hearing.If any respondent 

directly files the reply without routing it through his advocate then the 

said respondent will remain virtually present to assist the Tribunal.  

 

9. List on 16.01.2025. 

 
 

Prakash Shrivastava, CP 

 

 

 
Arun Kumar Tyagi, JM 

 
 
 

Dr. A. Senthil Vel, EM 
September 23, 2024 
OriginalApplication No.1179/2024 
JG.. 
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Item No. 13         Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI   

 

   
Original Application No. 1179/2024 

 
Hariyali Welfare Society       Applicant  

  

 
Versus 

 
 Union Of India & Ors.             Respondent(s) 

  
 

Date of hearing: 16.01.2025 
 

 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 

   HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  
 
Applicant:  Mr. Ritwick Dutta & Ms. Itisha Awasthi, Advs. 
 
Respondents: Ms. Nidhi Jaswal, Adv. for MoEF&CC (Through VC) 
   Mr. Syed Mehdi Imam, proxy counsel for Mr. Atif Suhrawardy, Adv. for  

   CPCB     
                 

 
 

ORDER 
 

 

 

1. Learned Counsel for the Respondent No. 1 submits that though the 

reply was filed yesterday, since it was filed belatedly it has not come on 

record. Office is directed to place it on record. Counsel for Respondent 

No. 1 is directed to supply a copy of the reply to the Applicant within 

three weeks. 

  
2. Learned Counsel for the Respondent No. 2 seeks a week’s time to 

file the Reply. It will be open to the Applicant to file rejoinder within two 

weeks thereafter. 

 
3. List on 01.05.2025. 

Prakash Shrivastava, CP 

 
Sudhir Agarwal, JM 

 
 

Dr. Afroz Ahmad, EM 
January 16, 2025 
A.. 
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vlk/kj.k 
EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (i) 
PART II—Section 3—Sub-section (i) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

la-  178] ubZ fnYyh] 'kqØokj] ekpZ 18] 2016@iQkYxqu 28] 1937   
No. 178] NEW DELHI,  FRIDAY,  MARCH  18,  2016/PHALGUNA 28, 1937  

Annexure-II
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 3 
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 17 

 

[Qk- la- 17&2@2001&,p,l,eMh] 

fo'oukFk flUgk] la;qDr lfpo 

 

 

 

 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 18th March, 2016 

G.S.R. 320(E).―Whereas the Plastic Waste (Management and Handling) Rules, 2011 published 
vide notification number S.O 249(E), dated 4th February, 2011  by the Government of India in the erstwhile 
Ministry of Environment and Forests, as amended from time to time, provided a regulatory frame work for 
management of plastic waste generated in the country; 

 And whereas, to implement these rules more effectively and to give thrust on plastic waste 
minimization, source segregation, recycling, involving waste pickers, recyclers and waste processors in 
collection of plastic waste fraction either from households or any other source of its generation or 
intermediate material recovery facility and adopt polluter’s pay principle for the sustainability of the waste 
management system, the Central Government reviewed  the existing rules; 

 And whereas, in exercise of the powers conferred by sections 6, 8 and 25 of the Environment 
(Protection) Act, 1986 (29 of 1986), the draft rules, namely, the Plastic Waste Management, Rules, 2015 
were published by the Government of India in the Ministry of Environment, Forest and Climate Change 
vide number G.S.R. 423(E), dated the 25th May, 2015 in the Gazette of India, inviting objections and 
suggestions from all persons likely to be affected thereby, before the expiry of a period of sixty days from 
the date on which copies of the Gazette containing the said notification were made available to the public; 

 And Whereas copies of the said Gazette were made available to the public on the 25th May, 2015; 

 And Whereas the objections and suggestions received within the said period from the public in 
respect of the said draft rules have been duly considered by the Central Government; 

 NOW, Therefore, in exercise of the powers conferred by sections 3, 6 and 25 of the Environment  
(Protection) Act, 1986 (29 of 1986), and in supersession of the Plastic Waste (Management and Handling) 
Rules, 2011, except as respects things done or omitted to be done before such supersession, the Central 
Government hereby makes the following rules, namely:- 

1.  Short title and commencement.- (1) These rules shall be called the Plastic Waste Management 
Rules, 2016. 

(1) Save as otherwise provided in these rules, they shall come into force on the date of their publication in 
the Official Gazette.  

2. Application.-(1) These rules shall apply to every waste generator, local body, Gram Panchayat, 
manufacturer, Importers and producer.  

 (2)  The rule 4 shall not apply to the export oriented units or units in special economic zones, notified 
by the Central Government, manufacturing their products against an order for export: Provide this 
exemption shall not apply to units engaged in packaging of gutkha, tobacco and pan masala and also to any 
surplus or rejects, left over products and the like.  

3. Definitions.- In these rules, unless the context otherwise requires.-  

(a) “Act” means the Environment (Protection) Act, 1986 (29 of 1986); 

(b)  “brand owner”  means  a person or company who sells any commodity under a registered  brand 

28
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label. 

(c) “carry bags” mean bags made from plastic material or compostable plastic material, used for the 
purpose of carrying or dispensing commodities which have a self carrying feature but do not 
include bags that constitute or form an integral part of the packaging in which goods are sealed 
prior to use.  

(d) "commodity" means tangible item that may be bought or sold and includes all marketable goods 
or wares;  

(e) “compostable plastics” mean plastic that undergoes degradation by biological processes during 
composting to yield CO2, water, inorganic compounds and biomass at a rate consistent with other 
known compostable materials, excluding conventional petro-based plastics, and does not leave 
visible, distinguishable or toxic residue; 

(f) “consent" means the consent to establish and operate from the concerned State Pollution Control 
Board or Pollution Control Committee granted under the Water  (Prevention and Control of 
Pollution) Act, 1974 (6 of 1974), and the Air (Prevention and Control of Pollution) Act, 1981 (14 
of 1981); 

(g) “disintegration” means the physical breakdown of a material into very small fragments; 

(h) “extended producer’s responsibility ” means the responsibility of a producer for the 
environmentally sound management of the product until the end of its life; 

(i) “food-stuffs” mean ready to eat food products, fast food, processed or cooked food in liquid, 
powder, solid or semi-solid form; 

(j) “facility” means the premises used for collection, Storage, recycling, processing and disposal of 
plastic waste; 

(k) “importer” means a person who imports or intends to import and holds an Importer -Exporter 
Code number, unless otherwise specifically exempted.  

(l) “institutional waste generator” means and includes occupier of the institutional buildings such as 
building occupied by Central Government Departments, State Government Departments, public or 
private sector companies,  hospitals, schools, colleges, universities or other places of education, 
organisation, academy, hotels, restaurants, malls and shopping complexes;  

(m) “manufacturer” means and include a person or unit or agency engaged in production of plastic 
raw material to be used as raw material by the producer.  

(n) “multilayered packaging” means any material used or to be used  for packaging and having at 
least one layer of plastic as the main ingredients in combination with one or more layers of 
materials such aspaper, paper board, polymeric materials, metalised layers or aluminium foil, either 
in the form of a laminate or co-extruded structure; 

(o) “plastic” means material which contains as an essential ingredient a high polymer such as 
polyethylene terephthalate, high density polyethylene, Vinyl, low density polyethylene, 
polypropylene, polystyrene resins, multi-materials like acrylonitrile butadiene styrene, 
polyphenylene oxide, polycarbonate, Polybutylene terephthalate;  

(p) “plastic sheet” means Plastic sheet is the sheet made of plastic; 

(q) “plastic waste”means any plastic discardedafter use or after their intended use  is over; 

(r) “prescribed authority” means the authorities specified in rule 12; 

(s) “producer” means persons engaged in manufacture or import  of carry bags or multilayered 
packaging or plastic sheets or like, and includes industries or individuals using plastic sheets or like 
or covers made of plastic sheets or multilayered packaging for packaging or wrapping the 
commodity; 

(t) "recycling" means the process of transforming segregated plastic waste into a new product or raw 
material for producing new products; 

29
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(u)  "registration” means registration with the State Pollution Control Board or Pollution Control 

Committee concerned, as the case may be;  

(v) “street vendor” shall have the same meaning as assigned to it in clause (l) of sub-section (1) of 
Section 2 of the Street Vendors (Protection of Livelihood and Regulation of Street Vending) Act, 
2014 (7 of 2014); 

(w) “local body” means urban local body with different nomenclature such as  municipal corporation, 
municipality, nagarpalika, nagarnigam, nagarpanchayat, municipal council including notified area 
committee (NAC) and not limited to or any other local body constituted under the relevant statutes 
such as gram panchayat, where the management of plastic waste is entrusted to such agency; 

(x) “virgin plastic” means plastic material which has not been subjected to use earlier and has also not 
been blended with scrap or waste; 

(y) “waste generator” means and includes every person or group of persons or institution, residential 
and commercial establishments including Indian Railways, Airport, Port and Harbour and Defense 
establishments which generate plastic waste;  

(z)  “waste management” means the collection, storage, transportation reduction, re-use, recovery, 
recycling, composting or disposal of plastic waste in an environmentally safe manner; 

(aa) “waste pickers” mean individuals or agencies, groups of individuals voluntarily engaged or 
authorised  for picking of  recyclable plastic waste.  

4. Conditions.- (1) The manufacture, importer stocking, distribution, sale and use of carry bags, 
plastic sheets or like, or cover made of plastic sheet and multilayered packaging, shall be subject to the 
following conditions, namely:- 

a) carry bags and plastic packaging shall either be in natural shade which is without any added 
pigments or made using only those pigments and colourants which are in conformity with Indian 
Standard : IS 9833:1981 titled as “List of pigments and colourants for use in plastics in contact 
with foodstuffs, pharmaceuticals and drinking water”, as amended from time to time; 

b) Carry bags made of recycled plastic or products made of recycled plastic shall not be used for 
storing, carrying, dispensing or packaging ready to eat  or drink food stuff’; 

c) carry bag made of virgin or recycled plastic, shall not be less  than fifty microns in thickness;  

d) plastic sheet or like, which is not an integral part of multilayered packaging and cover made of 
plastic sheet used for packaging, wrapping the commodity shall not be less than fifty microns in 
thickness except where the thickness of such plastic sheets impair the functionality of the product; 

e) the manufacturer shall not sell or provide or arrange plastic to be used as raw material to a  
producer, not having valid registration from the concerned State Pollution Control Boards or 
Pollution Control Committee;   

f) sachets using plastic material shall not be used for storing, packing or selling gutkha, tobacco and 
pan masala; 

g) recycling of plastic waste shall conform to the Indian Standard: IS 14534:1998 titled as Guidelines 
for Recycling of Plastics, as amended from time to time; 

h) The provision of thickness shall not be applicable to carry bags made up of compostable plastic. 
Carry bags made from compostable plastics shall conform to the Indian Standard: IS 17088:2008 
titled as Specifications for Compostable Plastics, as amended from time to time. The manufacturers 
or seller of compostable  plastic carry bags shall obtain a certificate from the Central Pollution 
Control Board before marketing or selling; and 

i) plastic material, in any form including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, 
shall not be used in any package for packaging gutkha, pan masala and tobacco in all forms. 

5. Plastic waste management.- (1) The plastic waste management by the urban local bodies in their 
respective jurisdiction shall be as under:- 
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(a) plastic waste, which can be recycled, shall be channelized to registered plastic waste recycler and 

recycling of plastic shall conform to the Indian Standard: IS 14534:1998 titled as Guidelines for 
Recycling of Plastics, as amended from time to time. 

(b) local bodies shall encourage the use of plastic waste (preferably the plastic waste which cannot be 
further recycled) for road construction as per Indian Road Congress guidelines or energy recovery 
or waste to oil etc. The standards and pollution control norms specified by the prescribed authority 
for these technologies shall be complied with.  

(c) Thermo set plastic waste shall be processed and disposed off as per the guidelines issued from time 
to time by the Central Pollution Control Board.  

(d) The inert from recycling or processing facilities of plastic waste shall be disposed of in compliance 
with the Solid Waste Management Rules, 2000 or as amended from time to time. 

6. Responsibility of local body.- (1) Every local body shall be responsible for development and 
setting up of infrastructure for segregation, collection, storage, transportation, processing and disposal of 
the plastic waste either on its own or by engaging agencies or producers.  

(2)  The local body shall be responsible for setting up, operationalisation and co-ordination of the waste 
management system and for performing the  associated functions, namely:- 

(a) Ensuring segregation, collection, storage, transportation, processing and disposal of plastic 
waste;  

(b) ensuring that no damage is caused to the environment during this process; 

(c) ensuring channelization of recyclable plastic waste fraction to recyclers;  

(d) ensuring processing and disposal on non-recyclable fraction of plastic waste in accordance 
with the guidelines issued by the Central Pollution Control Board; 

(e) creating awareness among all stakeholders about their responsibilities;   

(f) engaging civil societies or groups working with  waste pickers; and 

(g) ensuring that open burning of plastic waste does not take place. 

(3) The local body for setting up of system for plastic waste management shall seek assistance of 
producers and such system shall be set up within one year from the date of final publication of these rules 
in the Official Gazaette of India.  

(4) The local body to frame bye-laws incorporating the provisions of these rules.  

7. Responsibility of Gram Panchayat.- (1) Every gram panchayat either on its own or by engaging 
an agency shall set up, operationalise and co-ordinate for waste management in the rural area under their 
control and for performing the  associated functions, namely,- 

(a) ensuring segregation, collection, storage, transportation,  plastic waste and channelization 
of recyclable plastic waste fraction to recyclers having valid registration; ensuring that no 
damage is caused to the environment during this process; 

(b) creating awareness among all stakeholders about their responsibilities;  and 

(c) ensuring that open burning of plastic waste does not take place 

8. Responsibility of waste generator.-  (1) The waste generator  shall.- 

(a)   take steps to minimize generation of plastic waste and segregate plastic waste at source in 
accordance with the Solid Waste Management Rules, 2000 or as amended from time to time. 

(b)   not litter the plastic waste and ensure segregated storage of waste at source and handover 
segregated waste to urban local body or gram panchayat or agencies appointed by them or 
registered waste pickers’, registered recyclers or waste collection agencies;  

(2) All institutional generators of plastic waste, shall segregate and store the waste generated by them 
in accordance with the Municipal Solid Waste (Management and Handling) Rules, 2000  notified  vide  
S.O.  908(E) dated the 25th September, 2000 under the Act or amendment from time to time and handover 
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segregated wastes to authorized waste processing or disposal facilities or deposition centers  either on its 
own or through the authorized waste collection agency.  

(3) All waste generators shall pay such user fee or charge as may be specified in the bye-laws of the 
local bodies for plastic waste management such as waste collection or operation of the facility thereof, etc.; 

(4) Every person responsible for organising an event in open space, which involves  service of food 
stuff in plastic or multilayered packaging shall segregate and manage the waste generated during such 
events in accordance with the Municipal Solid Waste (Management and Handling) Rules, 2000  notified  
vide  
S.O.  908(E) dated the 25th September, 2000 under the Act or amendment from time to time. 

9. Responsibility of producers, Importers and Brand Owners.- (1) The producers, within a period 
of six months from the date of publication of these rules, shall work out modalities for waste collection 
system based on Extended Producers Responsibility and involving State Urban Development Departments, 
either individually or collectively, through their own distribution channel or through the local body 
concerned. 

(2) Primary responsibility for collection of used multi-layered plastic  sachet or pouches or packaging 
is of Producers, Importers and Brand Owners who introduce the products in the market.  They need to 
establish a system for collecting back the plastic waste generated due to their products. This plan of 
collection to be submitted to the State Pollution Control Boards while applying for Consent to Establish or 
Operate or Renewal. The Brand Owners whose consent has been renewed before the notification of these 
rules shall submit such plan within one year from the date of notification of these rules and implement with 
two years thereafter. 

(3) manufacture and use of non- recyclable multilayered plastic if any should be phased out in Two 
years time. 

(4) The producer, within a period of three months from the date of final publication of these rules in 
the Official Gazette shall apply to the Pollution Control Board or the Pollution Control Committee, as the 
case may be, of the States or the Union Territories administration concerned, for grant of registration.  

(5) No producer shall on and after the expiry of a period of Six Months from the date of final 
publication of these rules in the Official Gazette manufacture or use any plastic or multilayered packaging 
for packaging of commodities without registration from the concerned State Pollution Control Board or the 
Pollution Control Committees.   

(6) Every producer shall maintain a record of details of the person engaged in supply of plastic used as 
raw material to manufacture carry bags or plastic sheet or like or cover made of plastic sheet or 
multilayered packaging.   

10. Protocols for compostable plastic materials.-Determination of the degree of degradability and 
degree of disintegration of plastic material shall be as per the protocols of the Indian Standards listed in  
Schedule-I to these rules. 

11. Marking or labelling.-(1) Each plastic carry bag and multilayered packaging shall have the 
following information  printed in English namely,- 

(a) name, registration number of the manufacturer and thickness in case of carry bag;  

(b) name and registration number of the manufacturer in case of multilayered packaging; and 

(c) name and certificate number [Rule 4(h)] in case of carry bags made from compostable 
plastic 

(2) Each recycled carry bag shall bear a label or a mark “recycled” as shown below and shall conform 
to the Indian Standard: IS 14534: 1998 titled as “Guidelines for Recycling of Plastics”, as amended from 
time to time; 
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NOTE: PET-Polyethylene terephthalate, HDPE-High density polyethylene, V-Vinyl (PVC), LDPE- Low 
density polyethylene, PP-Polypropylene, PS-Polystyrene and Other means all other resins and 
multi-materials like ABS (Acrylonitrile butadiene styrene), PPO (Polyphenylene oxide), PC 
(Polycarbonate), PBT (Polybutylene terephalate) etc.  

Each carry bag made from compostable plastics shall bear a label “compostable” and shall conform 
to the Indian Standard : IS or ISO 17088:2008 titled as Specifications for “Compostable Plastics”. 

12. Prescribed authority.- (1)  The State Pollution Control Board and Pollution Control Committee in 
respect of  a Union territory  shall be the authority for enforcement of the provisions of these rules relating 
to registration, manufacture of plastic products and multilayered packaging, processing and disposal of 
plastic wastes. 

(2)  The concerned Secretary-in-charge of Urban Development of the State or a Union Territory shall 
be the authority for enforcement of the provisions of these rules relating to  waste management by waste 
generator, use of plastic carry bags, plastic sheets or like, covers made of plastic sheets  and multilayered 
packaging. 

(3) The concerned Gram Panchayat shall be the authority for enforcement of the provisions of these 
rules relating to waste management by the waste generator, use of plastic carry bags, plastic sheets or like, 
covers made of plastic sheets  and multilayered packaging in the rural area of the State or a  Union 
Territory. 

(4) The authorities referred to in sub-rules (1) to (3) shall take the assistance of the District Magistrate 
or the Deputy Commissioner within the territorial limits of the jurisdiction of the concerned district in the 
enforcement of the provisions of these rules. 

13. Registration of producer, recyclers and manufacturer,- (1) No person shall manufacture carry 
bags or recycle plastic bags or multilayered packaging unless the person has obtained a registration from 
the State Pollution Control Board or the Pollution Control Committee of the Union Territory concerned, as 
the case may be, prior to the commencement of production; 

(2)  Every producer shall, for the purpose of registration or for renewal of registration, make an 
application to the State Pollution Control Board or the Pollution Control Committee  of the Union territory 
concerned, in Form I 

(3)  Every person recycling or processing waste or proposing to recycle or process plastic waste shall 
make an application to the State Pollution Control Board or the Pollution Control Committee, for grant of 
registration or renewal of registration for the recycling unit, in Form II. 

(4)  Every manufacturer engaged in manufacturer of plastic to be used as raw material by the producer 
shall make an application to the State Pollution Control Board or the Pollution Control Committee of the 
Union territory concerned, for the grant of registration or for the renewal of registration, in Form III. 

(5) The State Pollution Control Board or the Pollution Control Committee shall not issue or renew 
registration to plastic waste recycling or processing units unless the unit possesses a valid consent under the 
Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) and the Air (Prevention and Control of 
Pollution) Act, 1981 (14 of 1981) along with a certificate of registration issued by the District Industries 
Centre or any other Government agency authorised in this regard. 
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(6) The State Pollution Control Board or the Pollution Control Committee shall not renew registration 
of producer unless the producer possesses  and action plan endorsed by the Secretary in charge of  Urban 
Development of the concerned State or Union Territory for setting of plastic waste management system. 

(7) On receipt of the application complete in all respects for the registration for recycling or processing 
of plastic waste under sub-rule (3), the State Pollution Control Board may, after such inquiry as it considers 
necessary and on being satisfied that the applicant possesses appropriate facilities, technical capabilities and 
equipment to handle plastic waste safely, may grant registration to the applicant on fulfilment of the 
conditions as may be laid down in terms of registration. 

(8) Every State Pollution Control Board or Pollution Control Committee shall take a decision on the 
grant of registration within ninety days of receipt of an application which is complete in all respects. 

(9) The registration granted under this rule shall initially be valid for a period of one year, unless 
revoked, suspended or cancelled and shall subsequently be granted for three years. 

(10) State Pollution Control Board or the Pollution Control Committees shall not revoke, suspend or 
cancel registration without providing the opportunity of a hearing to the producer or person engaged in 
recycling or processing of plastic wastes. 

(11) Every application for renewal of registration shall be made at least one hundred twenty days before 
the expiry of the validity of the registration certificate. 

14. Responsibility of retailers and street vendors- (1) Retailers or street vendors shall not sell or 
provide commodities to consumer in carry bags or plastic sheet or multilayered packaging, which are not 
manufactured and labelled or marked, as per prescribed under these rules.  

(2) Every retailers or street vendors selling or providing commodities in, plastic carry bags or 
multilayered packaging or plastic sheets or like or covers made of plastic sheets which are not 
manufactured or labelled or marked in accordance with these rules shall be liable to pay such fines as 
specified under the bye-laws of the local bodies. 

15. Explicit pricing of carry bags.- (1) The shopkeepers and street vendors willing to provide plastic 
carry bags for dispensing any commodity shall register with local body. The local body shall, within a 
period of six months from the date of final publication of these rules ion the Official Gazette of India 
notification of these rules,  by notification or an order under their appropriate state statute or byelaws shall 
make provisions for such registration  on payment of plastic waste management fee  of minimum rupees 
forty eight thousand @ rupees four thousand per month. The concerned local body may prescribe higher 
plastic waste management fee, depending upon the sale capacity. The registered shop keepers shall display 
at prominent place that plastic carry bags are given on payment.  

(2)  Only the registered shopkeepers or street vendors shall be eligible to provide plastic carry bags for 
dispensing the commodities. 

(3) The local body shall utilize the amount paid by the customers for the carry bags exclusively for the 
sustainability of the waste management system within their jurisdictions. 

16. State Level Monitoring Committee.- (1) The State government or the union Territory shall, for 
the purpose of effective monitoring of  implementation of these rules, constitute a State Level Advisory 
Committee consisting  of the following persons, namely;- 

(a) the Secretary, Department of Urban Development  - Chairman 

(b) Director from State Department of Environment   - Member 

(c) Member Secretary from State Pollution Control Board  

or Pollution Control Committee     - Member 

(d) Municipal Commissioner     - Member 

(e) one expert from Local Body     - Member 

(f) one expert from Non-Governmental  

 involved in Waste Management     - Member 
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(g)  Commissioner, Value Added Tax or his nominee,  - Member 

(h) Sales Tax Commissioner or  Officer    - Member 

(i) representative of Plastic Association,  

 Drug Manufacturers Association,  

 Chemical Manufacturers Association    - Member 

(j) one expert from the field of Industry    - Member and 

(k) one expert from the field of academic institution   - Member 

(l) Director , Municipal Administration    - Convener 

 The State Level Advisory Body shall meet at least once in Six Month and may invite experts, if it 
considers necessary.  

17. Annual reports.- (1) Every person engaged in recycling or processing of plastic waste shall 
prepare and submit an annual report in Form-IV to the local body concerned under intimation to the 
concerned State Pollution Control Board or Pollution Control Committee by the 30th April, of every year. 

(2) Every local body shall prepare and submit an annual report in Form –V to the concerned Secretary-
in-charge of the Urban Development Department under intimation to the concerned State Pollution Control 
Board or Pollution Control Committee by the 30th June, every year.   

(3) Each State Pollution Control Board or Pollution Control Committee shall prepare and submit an 
annual report in Form VI to the CPCB on the implementation of these rules by the 31st July, of every year. 

(4) The CPCB shall prepare a consolidated annual report on the use and management of plastic waste 
and forward it to the Central Government along with its recommendations before the 31st  August of  every 
year. 

SCHEDULE-I 

[See rule 10] 
1.  IS / ISO 14851: 1999 Determination of the ultimate aerobic biodegradability of plastic materials in an 

aqueous medium-Method by measuring the oxygen demand in a closed Respirometer 

2.  IS / ISO 14852: 1999 Determination of the ultimate aerobic biodegradability of plastic materials in an 
aqueous medium-Method by analysis of evolved carbon dioxide 

3.  IS / ISO 14853: 2005 Plastics- Determination of the ultimate anaerobic biodegradation of plastic 
materials in an aqueous system-Method by measurement of biogas production  

4.  IS /ISO 14855-1: 2005 Determination of the ultimate aerobic biodegradability of plastic materials under 
controlled composting conditions-Method by analysis of evolved carbon dioxide (Part-1 General method)  

5.  IS / ISO 14855-2: 2007 Determination of the ultimate aerobic biodegradability of plastic materials under 
controlled composting conditions-Method by analysis of evolved carbon dioxide (Part-2: Gravimetric 
measurement of carbon dioxide evolved in a laboratory- scale test ) 

6.  IS / ISO 15985: 2004 Plastics- Determination of the ultimate anaerobic biodegradation and disintegration 
under high-solids anaerobic digestion conditions- Methods by analysis of released biogas 

7.  IS /ISO 16929: 2002 Plastics- Determination of degree of disintegration of plastic materials under 
defined composting conditions in a pilot - scale test 

8.  IS / ISO 17556: 2003 Plastics- Determination of ultimate aerobic biodegradability in soil by measuring 
the oxygen demand in a Respirometer or the amount of carbon dioxide evolved 

9.  IS / ISO 20200:2004 Plastics- Determination of degree of disintegration of plastic materials under 
simulated composting conditions in a laboratory - scale test 

 

FORM - I 

[See rules 13 (2)] 

APPLICATION FOR REGISTRATION FOR PRODUCERS  or Brand Owners 

From: .......................................... 
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 …………………………… 

 …………………………….(Name and full address of the occupier)  

To 

The Member Secretary, 

 .............………. Pollution Control Board or Pollution Control Committee 

 ……………………………………. 

 ……………………………………. 

 Sir, 

I /We hereby apply for registration under rule 9 of the Plastic Waste Management  Rules, 2015 

1. Producers 

PART – A  

GENERAL 

1.(a) Name and location of the unit  

   (b) Address of the unit   

   (c) Registration required for manufacturing of:  

(i) Carry bags; 

(a)  petro- based,  

(b) Compostable 

(ii) Multilayered plastics 

 

   (d) Manufacturing capacity  

   (e) In case of renewal, previous registration number and date of 
registration 

 

2. Is the unit registered with the District Industries Centre of the State 
Government or Union Territory? If yes, attach a copy. 

 

3.(a) Total capital invested on the project  

   (b) Year of commencement of production  

4. (a) List and quantum of products and by-products  

   (b) List and quantum of raw materials used  

5. Furnish a flow diagram of manufacturing process showing input and 
output in terms of products and waste generated including for 
captive power generation and water. 

 

6. Status of compliance with these rules- Thickness – fifty micron   
(Yes/No) 

  

PART – B 

PERTAINING TO LIQUID EFFLUENT  AND GASEOUS EMISSIONS   

7. (a)  Does the unit have a valid consent under the Water (Prevention 
and control of Pollution) Act, 1974 (6 of 1974)? 

If yes, attach a copy  

 

 

 (b) Does the unit have a valid consent under the Air (Prevention 
and Control of Pollution) Act, 1981 (14 of 1981)? 

If yes, attach a copy 

 

PART – C 

PERTAINING TO  WASTE   

8. 

 

Solid Wastes or rejects: 

(a) Total quantum of waste generated 

(b) Mode of storage within the plant 

(c) Provision made for disposal of wastes  

 

9. Attach or Provide  list of person supplying plastic to be used as raw 
material to manufacture carry bags or plastic sheet of like or 
multilayered packaging  

 

36

131



26       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II—SEC. 3(ii)] 
 

10. Attach  or provide list of personnel  or Brand Owners  to whom the 
products will be supplied 

 

11. Action plan on collecting back the plastic wastes  

Name and Signature 

 

Designation 

Date :  

Place :                                                                                                                     

 

 

II Brand Owners: 

PART – A  

GENERAL 

1. Name, Address and Contact number  

2 In case of renewal, previous registration number and date of 
registration 

 

3 Is the unit registered with the District Industries Centre of the State 
Government or Union Territory? If yes, attach a copy. 

 

4.(a) Total capital invested on the project  

   (b) Year of commencement of production  

5. (a) List and quantum of products and by-products  

   (b) List and quantum of raw materials used  

PART – B 

PERTAINING TO LIQUID EFFLUENT  AND GASEOUS EMISSIONS   

5 Does the unit have a valid consent under the Water (Prevention 
and control of Pollution) Act, 1974 (6 of 1974)? 

If yes, attach a copy  

 

 

6 Does the unit have a valid consent under the Air (Prevention 
and Control of Pollution) Act, 1981 (14 of 1981)? 

If yes, attach a copy 

 

PART – C 

PERTAINING TO  WASTE   

7. 

 

Solid Wastes or rejects: 

(c) Total quantum of waste generated 

(d) Mode of storage within the plant 

(d) Provision made for disposal of wastes  

 

8. Attach or Provide  list of person supplying plastic material   

9 Action plan on collecting back the plastic wastes  

Name and Signature 

Designation 

Date :  

 

Place :                                                                                                                     

 

 

FORM - II 

[see rule 13 (3)] 

APPLICATION FORM FOR REGISTRATION OF UNITS ENGAGED IN PROCESSING OR 
RECYCLING OF PLASTIC WASTE  

1. Name and Address of the unit   

2. Contact person with designation, 
Tel./Fax /email 

 

 

37

132



¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 27 

 
3. Date  of commencement  

4. No. of workers (including contract 
labour)  

 

 

5. Consents Validity  a. Water (Prevention & Control of Pollution) Act, 1974;  

    Valid up to _________________  

 

b. Air (Prevention & Control of Pollution) Act, 1981;  

    Valid up to_________________  

c. Authorization ; valid up to …. 

6. Manufacturing Process  Please attach a flow diagram of the manufacturing process flow 
diagram for each product.  

7. Products and installed capacity of 
production (MTA)  

Products Installed capacity 

8. Waste Management: S. 
No. 

Type Category Qty. 

a. Waste generation in processing plastic-waste  (i)    

(ii)    

(iii)    

b. Waste Collection and transportation (attach details)   

c. Waste Disposal details S. 
No. 

Type Category Qty 

(i)    

(ii)    

d. Provide details of the disposal facility, whether the 
facility is authorized by SPCB or PCC  

 

e. Please attach analysis report of characterization of 
waste generated (including leachate test if applicable) 

 

9. Details of plastic waste proposed to be acquired 
through sale, auction, contract or import, as the case 
may be, for use as raw material 

(i) Name  

(ii) Quantity required /year  

 

10. Occupational safety and health aspects Please provide details of facilities 

11. Pollution Control Measures  

 Whether the unit has adequate pollution control 
systems  or equipment to meet the standards of 
emission  or effluent. 

If Yes, please furnish details  

Whether unit is in compliance with conditions laid 
down in the said rules. 

Yes/No 

 

Whether conditions exist or are likely to exist of the 
material being handled  or processed posing adverse 
immediate or delayed impacts on the environment. 

Yes/No 

 

Whether conditions exist (or are likely to exist) of the 
material being handled  or processed by any means 
capable of yielding another material (e.g. leachate) 
which may possess eco-toxicity. 

Yes/No 

 

12. Any other relevant information including fire or 
accident mitigative measures  

 

13.  List of enclosures as per rule  

Name and Signature 

Designation 

Date : 

Place : 

FORM - III 

[See rules 13(4)] 
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APPLICATION FOR REGISTRATION FOR MANUFACTURERS OF PLASTIC RAW 
MATERIALS 

From: .......................................... 

 …………………………… 

 …………………………….(Name and full address of the occupier)  

To 

The Member Secretary, 

 .............………. Pollution Control Board or Pollution Control Committee 

 ……………………………………. 

 ……………………………………. 

 Sir, 

I/We hereby apply for registration under the Plastic Waste Management Rules, 2011  

PART – A 

GENERAL 

1.(a) Name and location of the unit  

   (b) Address of the unit   

   (c) In case of renewal, previous registration number and date of 
registration 

 

2. Is the unit registered with the DIC or DCSSI of the State 
Government or Union Territory? If yes, attach a copy. 

 

3.(a) Total capital invested on the project  

   (b) Year of commencement of production  

   (c) List of producers and quantum of raw materials supplied to 
producers 

 

Name and Signature 

Designation 

Date :  

Place :                                                                                                                     

Form - IV 

[See rules 17 (1)] 

FORMAT OF ANNUAL REPORT BY OPERATOR OF PLASTIC WASTE PROCESSING OR 
RECYCLING FACILITY TO THE LOCAL BODY 

Period of Reporting: 

(1)  Name and Address of operator of the facility  

 

(2)  Name of officer in-charge of the facility  

(Telephone/Fax/Mobile/ E-mail) 

 

 

(3)  Capacity:  

(4)  Technologies used for management of plastic waste:  

(5)  Quantity of plastic waste received during the year being 
reported upon  along with the source 

 
 

(6)  Quantity of plastic waste processed (in tons): 

- Plastic waste recycled(in tons) 

- Plastic waste processed (in tons) 

- Used (in tons) 

 

 

 

(7)  Quantity of inert or rejects sent for final disposal to landfill 
sites: 

 

 

(8)  Details of land fill facility  to which  inert or rejects were sent  
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for final disposal: 

- Address 

-Telephone 

(9)  Attach status of compliance to environmental conditions, if any 
specified during grant  of Consent or registration 

 

Signature of Operator 

Dated : 

Place:  

Form - V 

[See rules 17(2)] 

FORMAT FOR ANNUAL REPORT ON PLASTIC WASTE MANAGEMENT TO BE 
SUBMITTED BY THE LOCAL BODY  

Period of Reporting: 

(1)  Name of the City or Town and State:  
 

(2)  Population  
(3)  Area in sq. kilometers  
(4)  Name & Address of Local body 

Telephone No.  
Fax No.  
E-mail:   

 

(5)  Total Numbers of the wards in the area under jurisdiction   
(6)  Total Numbers of Households in the area under jurisdiction  
(7)  Number of households covered by door to door collection  
(8)  Total number of commercial establishments and Institutions in the area under 

jurisdiction  
-Commercial establishments 
- Institutions 

 

(9)  Number of commercial establishments and Institutions covered by door to door 
collection 
-Commercial establishments 
- Institutions  

 

(10) Summary of the mechanisms put in place for management of plastic waste in the area 
under jurisdiction along with the details of  agencies involved in door  to door 
collection 

 

(11) Attach details of infrastructure put in place for management of plastic waste generated 
in the area under jurisdiction  

 

(12) Attach details of infrastructure required, if any along with justification  
(13) Quantity of Plastic Waste generated during the year from area under jurisdiction (in 

tons) 
 

(14) Quantity of Plastic Waste collected during the year from area under jurisdiction (in 
tons)  

 

(15) Quantity of plastic waste channelized for recycling during the year (in tons)  
(16) Quantity of plastic waste channelized for use during the year (in tons)  
(17) Quantity of inert or rejects sent to landfill sites during the year (in tons)  
(18) Details of each of facilities used for processing and disposal of plastic waste 

 Facility-I 
i) Name of operator 
ii) Address with Telephone Number or Mobile 
iii) Capacity 
iv) Technology Used 
v) Registration Number 
vi) Validity of Registration (up to) 
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Facility-II 
i) Name of operator 
ii) Address with Telephone Number or Mobile 
iii) Capacity 
iv) Technology Used 
v) Registration Number 
Validity of Registration (up to) 

(19) Give details of: 
Local body’s own manpower deployed for collection including street sweeping, 
secondary storage, transportation, processing and disposal of waste. 

 

(20) Give details of: 
Contractor or concessionaire’s manpower deployed for collection including street 
sweeping, secondary storage, transportation, processing and disposal of waste. 

 

(21) Mention briefly, the difficulties being experienced by the local body in complying 
with provisions of these rules including the financial constrains, if any  

 

(22) Whether an Action Plan has been prepared for improving solid waste management 
practices in the city?  If yes (attach copy) 
Date of revision:  

 

Signature of CEO or Municipal Commissioner or 

 Executive Officer or Chief Officer 

Date: 

Place:  

 

Form-VI 

STATE-WISE STATUS OF IMPLEMENTATION OF PLASTIC WASTE MANAGEMENT 
RULES, 2016 FOR THE YEAR …  ANNUAL REPORT Format  

Nam
e of 
the 
SPC
B or 
PCC 

Estimated 
Plastic 
Waste 
generatio
n Tons 
Per 
Annum 
(TPA)  

No. of registered Plastic Manufacturing 
or Recycling (including multilayer, 
compostable) units. (Rule 9)  

 

 

 

No. of 
Unregistered 
plastic 
manufacturin
g Recycling 
units. (in 
residential or 
unapproved 
areas) 

Details of 
Plastic 
Waste 
Managemen
t (PWM) 
e.g. 
Collection, 
Segregation, 
Disposal  

(Co-
processing 
road 
construction 
etc.) (Rules 
6) (Attach 
separate 

Partial or 
complete 
ban on 
usages of 
Plastic 
Carry 
Bags 
(through 
Executive 
Order)   
(Attach 
copy of 
notificatio
n or 
executive 
order ) 

Status of 
Marking 
Labelling 
on carry 
bags (Rule 
8) 

[Specify the 
number of 
units  or not 
complied)c
omplied  

Explici
t 
Pricing 
of 
carry 
bags 
(Rule 
10) 

Details of 
the meeting 
of State 
Level 
Advisory 
Body (SLA) 
along with 
its 
recommend
-dations on 
Implemen-
tation  
(Rule 11)  

No. of 
violations 
and action 
taken on 
non-
compliance 
of 
provisions 
of these 
Rules  

Number of 
Municipal 
Authority  
or Gram 
Panchayat-
under 
jurisdiction 
and 
Submission 
of Annual 
Report to 
CPCB  

(Rule 12) 

Plasti
c 
units  

Compostabl
e Plastic 
Units  

Multilaye
r Plastic 
units  
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ऄसाधारण  
EXTRAORDINARY 

भाग II—खण् ड 3—ईप-खण् ड (i)  
PART II—Section 3—Sub-section (i) 

प्राजधकार स ेप्रकाजित 
PUBLISHED BY AUTHORITY 

 

पयाावरण, वन और जलवाय ुपररवतान मतं्रालय 

ऄजधसचूना 

नइ ददल्ली, 16 फरवरी, 2022 

सा.का.जन. 133(ऄ).—कें द्रीय सरकार, पयाावरण (संरक्षण) ऄजधजनयम, 1986 (1986 का 29) की धारा 3, धारा 
6, धारा 8 और धारा 25 द्वारा प्रदत्त िजियों का प्रयोग करत ेहुए, प्लाजस्ट्टक ऄपजिष्ट प्रबंधन जनयम, 2016 का और 
संिोधन करने के जलए जनम् नजलजखत जनयम बनाती ह  ऄथाात  :-  

1.  (1) आन जनयमों का संजक्षप् त नाम प्लाजस्ट्टक ऄपजिष्ट प्रबंधन (संिोधन) जनयम, 2022 ह ।  

(2)  ये राजपत्र में प्रकािन की तारीख से लागू होंगे।  

2.  प्लाजस्ट्टक ऄपजिष्ट प्रबंधन जनयम, 2016 (जजन् हें आसमें आसके पच चात ई‍ त जनयम कहा गया ह ) के जनयम 9 के 
ईपजनयम (1) में ‘आन जनयमों के ऄंतगात समय-समय पर जारी दकए गए ददिाजनदेिों के ऄनुसार’ िब् दों के स्ट् थान पर 
‘’ऄनुसूची-।। में जवजनर्ददष् ट ददिा जनदेिों के ऄनुसार’’ िब् द रखे जाएंगे।  

3.  ई‍ त जनयमों में, ऄनुसूची-। के पच चात , जनम् नजलजखत ऄनुसूची ऄंत:स्ट् थाजपत की जाएगी, ऄथाात  :-  

ऄनसुचूी-।। 

(जनयम 9 (1) देखें) 

प्लाजस्ट्टक प केजजग के जलए जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व संबधंी ददिाजनदेि                    

स.ं   131] नइ ददल्ली,  बधुवार, फरवरी 16, 2022/माघ 27, 1943  
No. 131] NEW DELHI, WEDNESDAY, FEBRUARY 16, 2022/MAGHA 27, 1943  

सी.जी.-डी.एल.-अ.-17022022-233568
CG-DL-E-17022022-233568

Annexure-III
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2  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(i)] 

1.  पषृ्ठभजूम: 
(1.1)  पयाावरण, वन और जलवायु पररवतान मंत्रालय (एमओइएफएंडसीसी), (जजसे आसमें आसके पच चात  'मंत्रालय' कहा 
गया ह ) न े18 माचा 2016 को प्लाजस्ट्टक ऄपजिष्ट प्रबंधन जनयम, 2016 को ऄजधसूजचत दकया था। मंत्रालय न े8 ऄप्र ल, 
2016 को ठोस ऄपजिष्ट प्रबंधन जनयम, 2016 को भी ऄजधसूजचत दकया था। चंूदक प्लाजस्ट्टक ऄपजिष्ट ठोस ऄपजिष्ट का 
जहस्ट्सा ह , आसजलए ये दोनों जनयम देि में प्लाजस्ट्टक ऄपजिष्ट के प्रबंधन पर लाग ूहोते हैं। 

(1.2)  प्लाजस्ट्टक ऄपजिष्ट प्रबंधन जनयम, 2016, प्लाजस्ट्टक ऄपजिष्ट ईत्पन्न करन ेवालों को प्लाजस्ट्टक ऄपजिष्ट कम ईत्पन्न 
कम करन,े प्लाजस्ट्टक ऄपजिष्ट को न फ लान,े स्रोत पर ही ऄपजिष्ट का ऄलग भंडारण सुजनजित करन ेऔर जनयमों के 
ऄनुसार ऄपजिष्ट को सौंपने की अज्ञा देत ेहैं। ये जनयम प्लाजस्ट्टक ऄपजिष्ट के प्रबंधन के जलए स्ट्थानीय जनकायों, ग्राम 
पंचायतों, ऄपजिष्ट ईत्पन्न करन ेवालों, खुदरा जवके्रताओं और रेहडी-पटरी वालों के ईत् तरदाजयत् वों को भी अज्ञाजपत करत े
हैं। 

(1.3)  प्लाजस्ट्टक ऄपजिष्ट प्रबंधन जनयम, 2016 न े प्लाजस्ट्टक प केजजग ऄपजिष्ट के संग्रहण और पुनचाक्रण के जलए 
ईत्पादक, अयातक, ब्ांड स्ट् वामी पर जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (जवस्ट् ताररत ईत् पादक) डाला ह । जवस्ट्ताररत ईत्पादक 
ईत्तरदाजयत्व (जवस्ट् ताररत ईत् पादक) पूवा-ईपभोिा और पच च ईपभोिा के प्लाजस्ट्टक प केजजग ऄपजिष्ट दोनों पर लाग ूहोगा। 

(1.4)   ये ददिाजनदेि जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व के कायाान्वयन के जलए रूपरेखा प्रदान करत े हैं। जवस्ट्ताररत 
ईत्पादक ईत्तरदाजयत्व (जवस्ट् ताररत ईत् पादक) के प्रभावी कायाान्वयन के जलए ददिाजनदेि ईत्पादकों, अयातकों, ब्ांड 
स्ट् वाजमयों, केन्द्रीय प्रदषूण जनयंत्रण बोडा या राज्य प्रदषूण जनयंत्रण बोडा या प्रदषूण जनयंत्रण सजमजतयों, पुनचाक्रणकतााओं 
और ऄपजिष्ट प्रसंस्ट्करणकतााओं की भूजमकाओं और ईत् तरदाजयत् वों को जनधााररत करत ेहैं। प्लाजस्ट्टक ऄपजिष्ट प्रबंधन जनयम, 
2016 में दी गइ पररभाषाए ंआन ददिाजनदेिों में जविेष रूप से ईजल्लजखत होने तक लाग ूहोती हैं।  

2.  प्रभावी होन ेकी तारीख : 

ये ददिाजनदेि तत्काल प्रभाव से लाग ूहोंगे। जवस्ट् ताररत ईत् पादक ईत्तरदाजयत्वों से संबंजधत चल रही प्रदक्रयाओं को आन 
ददिाजनदेिों के साथ जोडा जाएगा। 

3.  पररभाषाए ं: 

(क) “ज व-ऄवक्रमणीय प् लाजस्ट्टक” से कम   पोस्ट् टेबल प् लाजस्ट्टक से जभन् न ससा प् लाजस्ट्टक ऄजभप्रते ह  जो भारतीय मानक ब् यूरो 
द्वारा ऄजधकजथत और केन् द्रीय प्रदषूण जनयंत्रण ब् यरूो द्वारा प्रमाजणत मानकों का ऄनुपालन करते हुए कोइ भी माआक्रो 
प् लाजस्ट्टक, या दचृ य, जवजिष् ट या जवषा‍ त ऄवजिष् ट, जजसके प्रजतकूल पयाावरणीय प्रभाव पडत ेहों, छोडे जबना जवजवजनर्ददष् ट 
समयाजवजधयों में पररवेिी पयाावरणीय (स्ट् थलीय या जल में) पररजस्ट्थजतयों में ज जवक प्रदक्रयाओं द्वारा पणूा ऄवक्रमण की 
प्रदक्रया से होकर गुजरता ह ;  

(ख) "ब्ाडं स्ट् वामी" से ससा व्यजि या कंपनी ऄजभप्रते ह  जो दकसी रजजस्ट् री ब्ांड लेबल या व् यापार जचन् ह से कोइ वस्ट्त ुबेचता 
ह ; 

(ग)  "क री ब ग्स" (प्लाजस्ट्टक प केजजग की कोरट II के ऄंतगात अने वाल े- खंड 5.1 (II)) से प्लाजस्ट्टक सामग्री या कंपोस्ट्ट हो 
सकने योग्य प्लाजस्ट्टक सामग्री से बने ब ग ऄजभप्रेत हैं, जजनका ईन वस्ट्तुओं को ल ेजाने या जवतररत करन े के ईदे्दचय से 
ईपयोग दकया जाता ह , जजनमें स्ट्वय ंल ेजाने की सुजवधा होती ह , दकन् त ुआसमें ससे ब ग िाजमल नहीं ह  जो प केजजग का एक 
ऄजभन्न ऄंग हो जजसमें ईपयोग करन ेसे पहल ेमाल को सील कर ददया जाता ह ; 

(घ) "समय ऄवसान होन ेपर जनपटान" से उजाा ईत्पादन के जलए प्लाजस्ट्टक ऄपजिष्ट का ईपयोग करना ऄजभप्रेत ह  और 
आसमें सह-प्रसंस्ट्करण (ज से सीमेंट भट्टों में) या ऄपजिष्ट से तेल या भारतीय सडक कांग्रेस के ददिाजनदेिों के ऄनुसार सडक 
जनमााण अदद के जलए ईपयोग करना िाजमल हैं। 
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[भाग II—खण् ड 3(i)] भारत का राजपत्र : ऄसाधारण  3 

(ड.) "जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (इपीअर)" से ईत्पाद के समय ऄवसान तक पयाावरण के ऄनुकूल प्रबंधन के जलए 
एक ईत्पादक का ईत् तरदाजयत् व ऄजभप्रेत ह ; 

(च) "अयातक" से वह व्यजि ऄजभप्रेत ह  जो प्लाजस्ट्टक प केजजग ईत्पाद या प्लाजस्ट्टक प केजजग या क री ब ग या मल्टीलेयर 
प केजजग या प्लाजस्ट्टक िीट या आसी तरह के ईत्पादों का अयात करता ह ; 

(छ) "प्लाजस्ट्टक" से ससी सामग्री ऄजभप्रेत ह  जजसमें एक अवचयक घटक के रूप में एक ईच्च बहुलक होता ह  ज से 
पॉलीआथाआलीन टेरेफ्थलेेट, ईच्च घनत्व वाला पॉलीआथाआलीन, जवनाआल, कम घनत्व वाला पॉलीआथाआलीन, 
पॉलीप्रोपाआलीन, पॉलीस्ट्टाआन रेजजन और एदक्रलोजनराआल ब्यटूाडीन स्ट्टाआरीन, पॉलीफेजनलीन ऑ‍साआड, पॉली काबोनेट, 
पॉलीब्यूरटलीन टेरेफ्थलेेट ज सी बहु-सामग्री होती हैं; 

(ज) ‘’प् लाजस्ट्टक प केजजग’’ से जवजभन् न तरीकों से ईत् पादों की सुरक्षा, परररक्षण, भंडारण और पररवहन करने के जलए 
प् लाजस्ट्टक का प्रयोग करके बनायी गइ प केजजग सामग्री ऄजभप्रते ह । 

(झ) "प्लाजस्ट्टक िीट" से ससी प्लाजस्ट्टक िीट ऄजभप्रेत ह  जो प्लाजस्ट्टक से बनी िीट होती ह ;  

(ञ) "प्लाजस्ट्टक ऄपजिष्ट प्रससं्ट्करणकताा" से उजाा के जलए प्लाजस्ट्टक ऄपजिष् ट का ईपयोग (ऄपजिष्ट से उजाा) और आसे तेल 
(ऄपजिष्ट से तेल), औद्योजगक कम् पोजस्ट्टग में पररवर्ततत करन ेमें लग ेपुनचाक्रणकताा और संस्ट्थाएं ऄजभप्रेत हैं। 

(ट) "पवूा-ईपभो‍ ता प्लाजस्ट्टक प केजजग ऄपजिष्ट" से प् लाजस्ट्टक प केजजग के जवजनमााण के चरण में ररजे‍ ट या जडस्ट् काडा के रूप 
में ईत् पन् न प् लाजस्ट्टक प केजजग ऄपजिष् ट और ईत् पादक के ऄंजतम-ईपयोगकताा ईपभो‍ ता तक प् लाजस्ट्टक प केजजग के पहुचंने से 
पहले ऄस्ट् वीकृत करन ेऔर फें कने सजहत ईत् पाद की प केजजग के दारान ईत् पन् न प् लाजस्ट्टक प केजजग ऄपजिष् ट ऄजभप्रेत ह ।  

(ठ) "पच च-ईपभो‍ ता प्लाजस्ट्टक प केजजग ऄपजिष् ट" से ऄंजतम-ईपयोगकताा ईपभो‍ ता द्वारा प केजजग का आजतछत ईपयोग 
पूणा होन ेऔर ऄपन ेअिजयत प्रयोजन के जलए और ऄजधक प्रयोग न दकए जान े के पच चात  ईत् पन् न प् लाजस्ट्टक प केजजग 
ऄपजिष् ट ऄजभप्रेत ह ।  

(ड) "ईत्पादक" से क री ब ग या मल्टीलेयर प केजजग या प्लाजस्ट्टक िीट या आसी तरह के जवजनमााण या अयात में लगा व्यजि 
ऄजभप्रेत ह  और आसमें प केजजग या वस्ट् त ुको लपेटन ेके जलए प केजजग के जलए प्लाजस्ट्टक िीट या समान सामग्री या प् लाजस्ट्टक 
िीट या मल्टीलेयर प केजजग से बने कवर का ईपयोग करन ेवाल ेईद्योग या व्यजि िाजमल हैं; 

(ढ) "पनुचाक्रणकताा" वे संस्ट्थाए ंहैं जो प्लाजस्ट्टक ऄपजिष्ट के पुनचाक्रण की प्रदक्रया में लगी हुइ हैं; 

(ण) "पनुचाक्रण" से ऄलग-ऄलग प्लाजस्ट्टक ऄपजिष्ट को नए ईत्पाद या कचे्च माल में नए ईत्पादों के ईत्पादन के जलए बदलन े
की प्रदक्रया ऄजभप्रेत ह ; 

(त) "पनु: ईपयोग" से दकसी वस्ट्तु या संसाधन सामग्री का दफर से ईसी ईदे्दचय या दकसी ऄन्य ईदे्दचय के जलए वस्ट्त ुकी 
संरचना को बदले जबना ईपयोग करना ऄजभप्रेत ह ; 

(थ) "पनुचादक्रत प्लाजस्ट्टक का ईपयोग" से वर्तजन प्लाजस्ट्टक के बजाय पुनचादक्रत प्लाजस्ट्टक को, जवजनमााण प्रदक्रया में कचे्च 
माल के रूप में ईपयोग दकया जाना ऄजभप्रेत ह ;  

(द) "ऄपजिष्ट प्रबधंन" से पयाावरण की दजृष्ट से सुरजक्षत रीजत में प्लाजस्ट्टक ऄपजिष्ट का संग्रहण, भंडारण, पररवहन में कमी, 
पुन: ईपयोग, पुनप्रााजि, पुनचाक्रण, खाद बनाना या जनपटान करना ऄजभप्रेत ह ; 

(ध) "ऄपजिष्ट स ेउजाा" से उजाा ईत्पादन के जलए प्लाजस्ट्टक ऄपजिष्ट का ईपयोग करना ऄजभप्रेत ह  और आसमें सह-
प्रसंस्ट्करण (ज से सीमेंट भट्टों में) िाजमल ह ।  
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4.  बाध् यकारी आकाआया ं 

जनम्नजलजखत इकाआयों को जवस्ट् ताररत ईत् पादक दाजयत्वों और आस ऄजधसूचना के ईपबंधों के ऄतंगात रखा जाएगा ऄथाात : 

(i)  प्लाजस्ट्टक प केजजग के ईत्पादक (पी); 

(ii)  सभी अयाजतत प्लाजस्ट्टक प केजजग और/या अयाजतत ईत्पादों की प्लाजस्ट्टक प केजजग का अयातक (अइ); 

(iii)  ब्ांड स्ट् वामी (बीओ) जजसमें ससे ऑनलाआन प्लेटफॉमा / माकेटप्लेस और सुपरमाकेट / खुदरा श्ृंखला 
िाजमल ह , जो सूक्ष्म, लघ,ु और मध्यम ईद्यम मंत्रालय, भारत सरकार के मानदंडों के ऄनसुार सूक्ष्म, 
लघ,ु और मध्यम ईद्यम से जभन् न हैं। 

 (iv)  प्लाजस्ट्टक ऄपजिष्ट प्रसंस्ट्करणकताा  

5.  जवस्ट् ताररत ईत् पादक दाजयत् व की व्याजि 

(5.1)  जनम्नजलजखत प्लाजस्ट्टक प केजजग कोरट जवस्ट् ताररत ईत् पादक दाजयत् व के ऄंतगात अती हैं,  

(i)  कोरट I 

 सख्त प्लाजस्ट्टक प केजजग 

(ii)  कोरट II 

जसगल लेयर या मल्टीलेयर (जवजभन्न प्रकार की प्लाजस्ट्टक के साथ एक से ऄजधक लेयर) की लचीली प् लाजस्ट्टक 
प केजजग, प्लाजस्ट्टक िीट या समान सामग्री और प्लाजस्ट्टक िीट से बने कवर, क री ब ग, प्लाजस्ट्टक स िे या पाईच  

 (iii)  कोरट III 

मल्टीलेयर प्लाजस्ट्टक प केजजग (प्लाजस्ट्टक की कम से कम एक परत और प्लाजस्ट्टक जभन् न ऄन्य सामग्री की कम से 
कम एक परत) 

(iv)  कोरट IV 

प केजजग के जलए प्रय‍ु त प् लाजस्ट्टक िीट या समान सामग्री के साथ-साथ कम् पोस्ट् टेबल प् लाजस्ट्टक से बने क री ब ग। 

(5.2)  प्लाजस्ट्टक प केजजग के सबंधं में जवस्ट् ताररत ईत् पादक दाजयत् व ददिाजनदेि में जनम्नजलजखत िाजमल हैं, ऄथाात  : 

I.  पुन: ईपयोग 

II.  पुनचाक्रण 

III.  पुनचादक्रत प्लाजस्ट्टक सामग्री का ईपयोग 

IV.  समय ऄवसान सीमा होन ेपर जनपटान। 

6.  रजजस्ट् रीकरण 

(6.1)  (क) जनम्नजलजखत ससं्ट्थाएं केन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा जवकजसत कें द्रीकृत पोटाल पर रजजस्ट् रीकृत होंगी : 

(i)  ईत्पादक (पी) 

(ii)  अयातक (अइ) 

(iii)  ब्ांड स्ट् वामी (बीओ) 
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(iv)  प्लाजस्ट्टक ऄपजिष्ट के प्रसंस्ट्करणकताा जो (क) पुनचाक्रण, (ख) ऄपजिष्ट से उजाा, (ग) ऄपजिष्ट से तेल 
बनाने और (iv) औद्योजगक कम् पोजस्ट्टग के काम में लग ेहैं,   

(ख) ईत् पादक, अयातक और ब्ांड स्ट् वाजमयों (एक या दो राज्यों में काम कर रह)े और प्लाजस्ट्टक ऄपजिष्ट प्रसंस्ट्करणकतााओं 
का रजजस्ट् रीकरण राज्य प्रदषूण जनयंत्रण बोडा या प्रदषूण जनयंत्रण सजमजत द्वारा केन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा जवकजसत 
कें द्रीकृत जवस्ट् ताररत ईत् पादक दाजयत् व पोटाल के माध्यम से दकया जाएगा। ईत् पादक, अयातक और ब्ांड स्ट् वाजमयों (दो राज्यों 
से ऄजधक में काम कर रह)े का रजजस्ट् रीकरण केन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा केन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा जवकजसत 
कें द्रीकृत जव स्ट् ताररत ईत् पादक ईत् तदाजयत् व पोटाल के माध्यम से दकया जाएगा।   

(ग) आन ददिाजनदेिों के प्रभावी होने के पच चात  दकसी वषा जविेष में ऄपना व् यवसाय िुरू करने और ईसी वषा में बाजार में 
ऄपन ेईत् पादों को ईतारने वाली आकाआयों के संबंध में ईनकी जवस्ट् ताररत ईत् पादक ईत् तरदाजयत् व लक्ष् य की बाध् यताएं ऄगल े
वषा से होंगी।  

(6.2)  खंड (6.1) के ऄंतगात अन ेवाली संस्ट्थाए ंकेन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा जवकजसत ऑनलाआन कें द्रीकृत पोटाल 
के माध्यम से रजजस्ट् रीकरण प्राि दकए जबना कोइ व्यवसाय नहीं करेंगी। 

(6.3)  खंड (6.1) के ऄंतगात अन ेवाली संस्ट्थाए ंकेन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा जवकजसत ऑनलाआन कें द्रीकृत पोटाल 
के माध्यम से प्राि रजजस्ट् रीकृत दकसी भी आकाइ के साथ काम नहीं करेंगी। 

(6.4)  ससे मामल,े जजसमें यह पाया या ऄजभजनधााररत दकया जाता ह  दक ऑनलाआन पोटाल पर रजजस्ट् रीकृत दकसी आकाइ 
ने जवस्ट् ताररत ईत् पादक ईत् तरदाजयत् व ददिाजनदेिों के ऄधीन रजजस्ट् रीकरण कराते समय गलत सूचना दी ह  या जानबूझकर 
सूचना जछपायी ह  या जवजवजनर्ददष् ट िततों  के ऄनुपालन में कोइ ऄजनयजमतता पायी गइ या ईनसे जवचलन दकया गया ह , तब 
ससी आकाइ का रजजस्ट् रीकरण, सुनवाइ का एक ऄवसर ददए जाने के पच चात , एक वषा की ऄवजध के जलए प्रजतसंह्त कर ददया 
जाएगा। आकाआयां, जजनका रजजस्ट् रीकरण प्रजतसंह्त कर ददया गया ह , प्रजतसंहरण की ऄवजध तक नया रजजस्ट् रीकरण करान े
में समथा नहीं रहेंगी।  

(6.5)  यदद कोइ संस्ट्था खंड (6.1) में ईजल्लजखत एक से ऄजधक ईप-कोरट में अती ह , तो ससी संस्ट्था ईन प्रत्येक ईप-
कोरटयों के ऄधीन ऄलग से रजजस्ट् रीकृत होगी। आसके ऄलावा, ससे मामलों में, जहां संस्ट्था  की खंड 6.1 में ईजल्लजखत एक 
जविेष ईप-कोरट में ऄलग-ऄलग राज्यों में आकाआयां हैं, तो आन आकाआयों को भी ऄलग से रजजस्ट् रीकृत दकया जाएगा। तथाजप, 
एक राज्य में एक ईपकोरट के ऄधीन केवल एक रजजस्ट् रीकरण की अवचयकता होगी, भले ही, एक राज्य में एक से ऄजधक 
आकाआयां जस्ट्थत हों। यह रजजस्ट् रीकरण, आन ददिाजनदेिों के ऄनसुार, आस ईदे्दचय के जलए केन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा 
ऄजधकजथत मानक संचालन प्रदक्रया के ऄनुसार होगा। 

(6.6)  रजजस्ट् रीकरण करते समय, संस्ट्थाओं को प न संख् या, जीएसटी संख् या, कम् पनी का सीअइएन संख् या और अधार 
संख् या और प्राजधकृत व् यजि या प्रजतजनजध के प न संख् या और यथा ऄपेजक्षत कोइ ऄन्य अवचयक जानकारी प्रदान करनी 
होगी।             

7.  जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व के जलए लक्ष्य और ईत् पादकों, अयातकों और ब्ाडं स्ट् वाजमयों की बाध् यताएं : 

(7.1)  ईत् पादकों, अयातकों और ब्ांड स्ट् वाजमयों के जलए जवस्ट् ताररत ईत् पादक ईत् तरदाजयत् व लक्ष्य कोरट-वार जनधााररत 
दकए जाएंगे 
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(7.2)  ईत्पादक (पी) 
(क)  जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व लक्ष्य (ईपाबधं में ईदाहरण 1 स े3 देखें) 
मीररक टन (पहली जतमाही) में पात्र मात्रा जपछल ेदो जवत्तीय वषतों  में बेची गइ प्लाजस्ट्टक प केजजग सामग्री (कोरट-वार) का 
औसत वजन होगा (क) आसमें जपछल ेदो जवत्तीय वषतों  में पूवा-ईपभोिा प्लाजस्ट्टक प केजजग ऄपजिष्ट की औसत मात्रा को 
जोडा जाएगा और (ख) जपछल ेजवत्तीय वषा में ईप-खंड 4 (iii) के ऄंतगात अने वाली संस्ट्थाओं को अपूर्तत की गइ वार्तषक 
मात्रा (ग) जनम् नानुसार घटाइ जाएगी :   
‍ य ू1 (एमटी में) = (क + ख) - ग 
जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (इपीअर) लक्ष्य, कोरट-वार जनधााररत दकया जाएगा, ज सा दक नीचे ददया गया ह : 
सारणी - जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (इपीअर) लक्ष्य 

  वषा जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (इपीअर) लक्ष्य 
(पहली जतमाही के प्रजतित के रूप में - कोरट-वार) 

I.  2021 - 22 25 % 
II.  2022 – 23 70 % 
III.  2023 – 24 100 % 
 
कोरट-वार मीररक टन में जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (इपीअर) लक्ष्य, ज सा भी लाग ूहो, केन्द्रीय प्रदषूण जनयंत्रण 
बोडा द्वारा जवकजसत कें द्रीकृत पोटाल पर काया योजना के जहस्ट्से के रूप में ईत्पादक द्वारा प्रदान दकया जाएगा।  
(ख)  पनुचाक्रण के जलए बाध् यता (ईपाबधं में ईदाहरण 1 स े3 देखें) 
ईत्पादक नीचे ददए गए ऄनुसार जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (जवस्ट् ताररत ईत् पादक) लक्ष्य के ऄधीन एकजत्रत प्लाजस्ट्टक 
प केजजग ऄपजिष्ट के पुनचाक्रण का न्यूनतम स्ट्तर (समय ऄवसान सीमा होने पर जनपटान को छोडकर) सुजनजित करेगा, 
ऄथाात :-  
प्लाजस्ट्टक प केजजग ऄपजिष्ट के पुनचाक्रण का न्यूनतम स्ट्तर (समय ऄवसान सीमा होने पर जनपटान को छोडकर) 

 (जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (इपीअर) लक्ष्य का %) 

प्लाजस्ट्टक प केजजग की 
कोरट 

2024-25 2025-26 2026-27 2027-28 और 
ईसके पच चात   

कोरट I 50 60 70 80 
कोरट II 30 40 50 60 
कोरट III 30 40 50 60 
कोरट IV 50 60 70 80 

  
कोरट IV प् लाजस्ट्टक प केजजग कोरट (प केजजग के जलए प्रयु‍ त प् लाजस्ट्टक िीट या समान सामग्री और कम् पोस्ट् टेबल प् लाजस्ट्टक से 
बने क री ब ग) के मामल ेमें पनुचाक्रण के न् यूनतम स्ट् तर से, औद्योजगक कम् पोजस्ट्टग सुजवधाओं के माध् यम से कम् पोजस्ट्टग के जलए 
प् लाजस्ट्टक प केजजग ऄपजिष् ट का प्रसंस्ट् करण करना ऄजभप्रेत ह ।   

(ग)  समय ऄवसान सीमा होन ेपर जनपटान (ईपाबधं में ईदाहरण 1 स े3 देखें) 

(i) केवल ससी प्लाजस्ट्टक, जजनका पुनचाक्रण नहीं दकया जा सकता ह , को ही सडक जनमााण, ऄपजिष्ट से उजाा, ऄपजिष्ट से 
तेल, सीमेंट भट्टों (सह प्रसंस्ट्करण के जलए) अदद ज से समय ऄवसान सीमा जनपटान के जलए समय-समय पर भारतीय सडक 
कांग्रेस ऄथवा केन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा जारी प्रासंजगक ददिा-जनदेिों के ऄनुसार भेजा जाएगा।   
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(ii) ईत्पादक यह सुजनजित करेंग ेदक प्लाजस्ट्टक ऄपजिष्ट प्रबंधन जनयम, 2016 के जनयम 5(1)(ख) में जवजनर्ददष् ट तरीके से ही 
प्लाजस्ट्टक प केजजग ऄपजिष्ट का ऄंजतम जनपटान हो।  

(घ)  पनुचादक्रत प्लाजस्ट्टक सामग्री के ईपयोग के जलए बाध् यता (ईपाबधं में ईदाहरण 6 देखें) 

ईत्पादक नीचे ददए गए ऄनसुार कोरट-वार प्लाजस्ट्टक प केजजग में पुनचादक्रत प्लाजस्ट्टक का ईपयोग सुजनजित करेगा, 
ऄथाात :-  

प्लाजस्ट्टक प केजजग में पुनचादक्रत प्लाजस्ट्टक का अज्ञापक ईपयोग 

(वषा में जवजनर्तमत प्लाजस्ट्टक का %) 

प्लाजस्ट्टक प केजजग 
की कोरट 

2025-26 2026-27 2027-28 2028-29 और 
ईसके पच चात   

कोरट I 30 40 50 60 
कोरट II 10 10 20 20 
कोरट III 5 5 10 10 

 
ससे मामलों में, जहां व धाजनक ऄपेक्षाओं के कारण पुनचादक्रत प्लाजस्ट्टक सामग्री के संबंध में बाध् यता को पूरा करना संभव 
नहीं ह , केन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा मामला-दर-मामला अधार पर छूट प्रदान की जाएगी। तथाजप, ससे मामलों में, 
ईत् पादक, अयातक और ब्ांड स्ट् वामी को ससे ईत् पादक, अयातक और ब्ांड स्ट् वामी से समकक्ष मात्रा के प्रमाण पत्र की खरीद 
के माध्यम से पुनचादक्रत सामग्री (मात्रात्मक जनबंधनों में) के ईपयोग की ऄपनी बाध् यता को पूरा करना होगा, जजन्होंने ऄपन े
बाध् यता से ऄजधक पुनचादक्रत सामग्री का ईपयोग दकया ह । केन्द्रीय प्रदषूण जनयंत्रण बोडा कें द्रीकृत ऑनलाआन पोटाल पर आस 
तरह के अदान-प्रदान के जलए तंत्र जवकजसत करेगा।  
7.3  अयातक (अइ) 
(क)  जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व लक्ष्य (ईपाबधं में ईदाहरण 1 स े3 देखें)  
मीररक टन (दसूरी जतमाही) में पात्र मात्रा जपछल ेदो जवत्तीय वषतों  में बेची गइ प्लाजस्ट्टक प केजजग सामग्री और/या अयात 
दकए गए ईत्पादों की प्लाजस्ट्टक प केजजग (कोरट-वार) का औसत वजन होगा (क) आसमें जपछल ेदो जवत्तीय वषतों  में पूवा-
ईपभोिा प्लाजस्ट्टक प केजजग ऄपजिष्ट की औसत मात्रा को जोडा जाएगा और (ख) जपछल ेजवत्तीय वषा में ईप-खंड 4(iii) के 
ऄंतगात अन ेवाली संस्ट्थाओं को अपूर्तत की गइ वार्तषक मात्रा में से ऄपजिष्ट की मात्रा (ग) जनम् नानुसार घटाइ जाएगी।  
‍ य ू2 (एमटी में) = (क + ख) – ग 
और जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (इपीअर) लक्ष्य, कोरट-वार जनधााररत दकया जाएगा, ज सा दक नीचे ददया गया ह , 
ऄथाात  :-  

  वषा जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (इपीअर) लक्ष्य 
(दसूरी जतमाही के प्रजतित के रूप में - कोरट-वार) 

I.  2021 - 22 25 % 
II.  2022 – 23 70 % 
III.  2023 – 24 100 % 

 मीररक टन में कोरट-वार जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (इपीअर) लक्ष्य, ज सा भी लाग ूहो, केन्द्रीय प्रदषूण जनयंत्रण 
बोडा द्वारा जवकजसत कें द्रीकृत पोटाल पर काया योजना के जहस्ट्से के रूप में अयातक द्वारा प्रदान दकया जाएगा। 
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(ख)  पनुचाक्रण के जलए बाध् यता (ईपाबधं में ईदाहरण 1 स े3 देखें) 
अयातक, जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व लक्ष्य के ऄधीन एकजत्रत प्लाजस्ट्टक प केजजग ऄपजिष्ट के पुनचाक्रण का न्यूनतम 
स्ट्तर (समय ऄवसान सीमा जनपटान को छोडकर) सुजनजित करेगा, ज सा दक नीचे ददया गया ह , ऄथाात :- 

प्लाजस्ट्टक प केजजग ऄपजिष्ट के पुनचाक्रण का न्यूनतम स्ट्तर (समय ऄवसान सीमा जनपटान को छोडकर) 
(जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (इपीअर) लक्ष्य का %) 

प्लाजस्ट्टक प केजजग की 
कोरट 

2024-25 2025-26 2026-27 2027-28 और ईसके 
पच चात  स े

कोरट I 50 60 70 80 
कोरट II 30 40 50 60 
कोरट III 30 40 50 60 
कोरट IV 50 60 70 80 

 
कोरट IV प् लाजस्ट्टक प केजजग कोरट (प केजजग के जलए प्रयु‍ त प् लाजस्ट्टक िीट या समान सामग्री और कम् पोस्ट् टेबल प् लाजस्ट्टक से 
बने क री ब ग) के मामल ेमें पनुचाक्रण के न् यूनतम स्ट् तर से, औद्योजगक कम् पोजस्ट्टग सुजवधाओं के माध् यम से कम् पोजस्ट्टग के जलए 
प् लाजस्ट्टक प केजजग ऄपजिष् ट का प्रसंस्ट् करण करना ऄजभप्रेत ह ।   

(ग)  समय ऄवसान सीमा पर जनपटान (ईपाबधं में ईदाहरण 1 स े3 देखें) 

(i) केवल ससी प्लाजस्ट्टक, जजनका पुनचाक्रण नहीं दकया जा सकता ह , को ही सडक जनमााण, ऄपजिष्ट से उजाा, ऄपजिष्ट से 
तेल, सीमेंट भट्टों (सह प्रसंस्ट्करण के जलए) अदद ज से जमयाद समाजि जनपटान के जलए समय-समय पर भारतीय सडक 
कांग्रेस ऄथवा केन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा जारी प्रासंजगक ददिा-जनदेिों के ऄनुसार भेजा जाएगा।  

(ii) ईत् पादक, यह सुजनजित करेंग ेदक प्लाजस्ट्टक ऄपजिष्ट प्रबंधन जनयम, 2016 के जनयम 5(1)(ख) में जवजनर्ददष् ट तरीके से 
ही प्लाजस्ट्टक प केजजग ऄपजिष्ट का ऄंजतम जनपटान हो।  

(घ)  पनुचादक्रत प्लाजस्ट्टक सामग्री के ईपयोग के जलए बाध् यता (ईपाबधं में ईदाहरण 6 देखें) 

ईत् पादक नीचे ददए गए ऄनसुार कोरट-वार प्लाजस्ट्टक प केजजग में पुनचादक्रत प्लाजस्ट्टक का ईपयोग सुजनजित करेगा, 
ऄथाात :-  

प्लाजस्ट्टक प केजजग में पुनचादक्रत प्लाजस्ट्टक का अज्ञापक ईपयोग  

 (वषा में अयाजतत प्लाजस्ट्टक का %) 

प्लाजस्ट्टक प केजजग 
की कोरट 

2025-26 2026-27 2027-28 2028-29 और 
ईसके पच चात   

कोरट I 30 40 50 60 
कोरट II 10 10 20 20 
कोरट III 5 5 10 10 

  
अयाजतत सामग्री में प्रयुि दकसी भी पुनचादक्रत प्लाजस्ट्टक को दाजयत्व की पूर्तत के जलए नहीं जगना जाएगा। अयातक को 
ससे ईत् पादक, अयातक, ब्ांड स्ट् वामी से समकक्ष मात्रा के प्रमाण पत्र की खरीद के माध्यम से पुनचादक्रत सामग्री (मात्रात्मक 
जनबंधनों में) के ईपयोग के ऄपनी बाध् यता को पूरा करना होगा, जजन्होंने ऄपनी बाध् यता से ऄजधक पुनचादक्रत सामग्री का 
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ईपयोग दकया ह । केन्द्रीय प्रदषूण जनयंत्रण बोडा कें द्रीकृत ऑनलाआन पोटाल पर आस तरह के अदान-प्रदान के जलए तंत्र 
जवकजसत करेगा।  

7.4  ब्ाडं स्ट् वामी (बीओ) 

(क)  जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व लक्ष्य (ईपाबधं में ईदाहरण 1 स े3 देखें) 

मीररक टन में (तीसरी जतमाही) में पात्र मात्रा जपछल ेदो जवत्तीय वषतों  में बाजार में खरीदी और पेि की गइ ताजा प्लाजस्ट्टक 
प केजजग सामग्री (कोरट-वार) का औसत वजन होगा (क) आसमें जपछल ेदो जवत्तीय वषतों  में ईपभोिा पूवा प्लाजस्ट्टक प केजजग 
की (ख) औसत मात्रा जनम् नानुसार जोडी जाएगी। 

‍ य ू3 (एमटी में) = क + ख  

जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (जवस्ट् ताररत ईत् पादक) लक्ष्य, कोरट-वार नीचे ददए गए ऄनुसार जनधााररत दकया जाएगा : 

  वषा जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (जवस्ट् ताररत ईत् पादक) लक्ष्य 
(तीसरी जतमाही के प्रजतित के रूप में - कोरट-वार) 

I.  2021 - 22 25 % 
II.  2022 – 23 70 % 
III.  2023 – 24  100 % 

 
मीररक टन में कोरट-वार जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (जवस्ट् ताररत ईत् पादक) लक्ष्य, ज सा भी लाग ूहो, केन्द्रीय प्रदषूण 
जनयंत्रण बोडा द्वारा जवकजसत कें द्रीकृत पोटाल पर काया योजना के जहस्ट्से के रूप में ब्ांड स्ट् वामी द्वारा प्रदान दकया जाएगा। 

(ख)  पनु: ईपयोग के जलए बाध् यता (ईपाबधं में ईदाहरण 4 और 5 देखें) 

I.  ऄपन ेईत्पादों के जलए कोरट I (सख्त) प्लाजस्ट्टक प केजजग का ईपयोग करने वाले ब्ांड स्ट् वामी पर नीचे ददए गए 
ऄनुसार ससी प केजजग का पुन: ईपयोग करन ेकी न्यूनतम बाध् यता होगी। 

परंत ु दक फूड कॉन् टे‍ ट एप् लीकेिन में कोरट I सख् त प् लाजस्ट्टक प केजजग का पनु: प्रयोग भारतीय खाद्य सुरक्षा और मानक 
प्राजधकरण के जवजनयमन के ऄधीन होगा।  

(II)  कोरट I (सख्त प्लाजस्ट्टक प केजजग) के जलए पुन: ईपयोग के जलए न्यूनतम बाध् यता।  

  वषा  लक्ष्य (वषा में बेच ेजान ेवाल ेईत्पाद 
में कोरट I के सख्त प्लाजस्ट्टक प केजजग 
के प्रजतित के रूप में) 

क कोरट I सख् त प्लाजस्ट्टक प केजजग यथाजस्ट्थजत, जजसकी मात्रा या 
वजन 0.9 लीटर या दकग्रा के बराबर या ऄजधक लेदकन 4.9 लीटर 
या दकग्रा से कम हो। 

  

I.  2025 – 26 10 

II.  2026 – 27 15 

III.  2027 – 28 20 

IV.  2028 – 29 और ईसके पच चात   25 
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ख  कोरट I की सख्त प्लाजस्ट्टक प केजजग जजसका वजन 4.9 लीटर या 
दकग्रा से ऄजधक या बराबर ह । 

  

I.  2025 – 26 70 

II.  2026 – 27 75 

III.  2027 – 28 80 

IV.  2028 – 29 और ईसके पच चात   85 

  
(III)  ब्ांड स्ट् वामी द्वारा पुन: ईपयोग की जाने वाली सख्त प केजजग की मात्रा की गणना ब्ांड स्ट् वामी की जबक्री से ईस वषा में 
जनर्तमत/अयाजतत/खरीदी गइ ताजा प्लाजस्ट्टक प केजजग को कम करके की जाएगी। ब्ांड स्ट् वामी यह जानकारी केन्द्रीय प्रदषूण 
जनयंत्रण बोडा द्वारा जवकजसत कें द्रीकृत पोटाल पर ईपलब्ध कराएगा। 
(IV)   कोरट I की सख्त प्लाजस्ट्टक प केजजग की पुन: ईपयोग की मात्रा को बाध्य संस्ट्थाओं (ब्ांड स्ट् वामी) द्वारा कोरट I के 
ऄधीन ईपयोग की जान ेवाली कुल प्लाजस्ट्टक प केजजग से कम दकया जाएगा। 
III.  वषा 2022-23 और 2023-24 के दारान पुन: ईपयोग की गइ कोरट I सख्त प्लाजस्ट्टक प केजजग की मात्रा कोरट I 
के ऄधीन ईपयोग की जाने वाली कुल प्लाजस्ट्टक प केजजग से कम हो जाएगी।  
(ग)  पनुचाक्रण के जलए बाध् यता (ईपाबधं में ईदाहरण 1 स े3 देखें) 
ब्ांड स्ट् वामी जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (जवस्ट् ताररत ईत् पादक) लक्ष्य के ऄधीन एकजत्रत प्लाजस्ट्टक प केजजग ऄपजिष्ट के 
पुनचाक्रण का न्यूनतम स्ट्तर (समय ऄवसान सीमा होने पर दकए गए जनपटान को छोडकर) सुजनजित करेगा, ज सा दक नीचे 
ददया गया ह । 
प्लाजस्ट्टक प केजजग ऄपजिष्ट के पुनचाक्रण का न्यूनतम स्ट्तर (समय ऄवसान सीमा होने पर दकए गए जनपटान को छोडकर) 

 
(जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (जवस्ट् ताररत ईत् पादक) लक्ष्य का %) 

प्लाजस्ट्टक प केजजग की 
कोरट 

2024-25 2025-26 2026-27 2027-28 और 
ईसके पच चात   

कोरट I 50 60 70 80 

कोरट II 30 40 50 60 

कोरट III 30 40 50 60 

कोरट IV 50 60 70 80 

 
कोरट IV प् लाजस्ट्टक प केजजग कोरट (प केजजग के जलए प्रयु‍ त प् लाजस्ट्टक िीट या समान सामग्री और कम् पोस्ट् टेबल प् लाजस्ट्टक से 
बने क री ब ग) के मामले में पनुचाक्रण के न् यूनतम स्ट् तर से, औद्योजगक कम् पोजस्ट्टग सुजवधाओं के माध् यम से कम् पोजस्ट्टग के जलए 
प् लाजस्ट्टक प केजजग ऄपजिष् ट का प्रसंस्ट् करण करना ऄजभप्रेत ह ।   
(घ)  समय ऄवसान सीमा पर जनपटान (ईपाबधं में ईदाहरण 1 स े3 देखें) 
(i) केवल ससी प्लाजस्ट्टक, जजनका पुनचाक्रण नहीं दकया जा सकता ह , को ही सडक जनमााण, ऄपजिष्ट से उजाा, ऄपजिष्ट से 
तेल, सीमेंट भट्टों (सह प्रसंस्ट्करण के जलए) अदद ज से समय ऄवसान सीमा जनपटान के जलए समय-समय पर भारतीय सडक 
कांग्रेस ऄथवा केन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा जारी प्रासंजगक ददिा-जनदेिों के ऄनुसार भेजा जाएगा।  
(ii) ब्ांड स्ट् वामी यह सुजनजित करेगा दक, प्लाजस्ट्टक ऄपजिष्ट प्रबंधन जनयम, 2016 के जनयम 5(1)(ख) में जवजनर्ददष् ट तरीके 
से ही प्लाजस्ट्टक प केजजग ऄपजिष्ट का ऄंजतम जनपटान हो।  
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(ङ)  पनुचादक्रत प्लाजस्ट्टक सामग्री के ईपयोग के जलए दाजयत्व (ईपाबधं में ईदाहरण 6 देखें) 
(i)  ब्ांड स्ट् वामी कोरट-वार प्लाजस्ट्टक प केजजग में पुनचादक्रत प्लाजस्ट्टक का ईपयोग नीचे ददए ऄनुसार सुजनजित करेगा। 
प्लाजस्ट्टक प केजजग में पुनचादक्रत प्लाजस्ट्टक का अज्ञापक ईपयोग 

(वषा में जवजनर्तमत प्लाजस्ट्टक का %) 
प्लाजस्ट्टक प केजजग की 

कोरट 
2025-26 2026-27 2027-28 2028-29 और 

ईसके पच चात  
कोरट I 30 40 50 60 

कोरट II 10 10 20 20 

कोरट III 5 5 10 10 

  
(ii)  ससे मामलों में, जहां व धाजनक ऄपेक्षाओं के कारण पुनचादक्रत प्लाजस्ट्टक सामग्री के संबंध में बाध् यता को पूरा करना 
संभव नहीं ह , केन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा मामला-दर-मामला अधार पर छूट प्रदान की जाएगी। तथाजप, ससे 
मामलों में, ईत् पादक, अयातक, ब्ांड स्ट् वामी को ससे ईत् पादक अयातक ब्ांड स्ट् वामी से समकक्ष मात्रा के प्रमाण पत्र की 
खरीद के माध्यम से पुनचादक्रत सामग्री (मात्रात्मक जनबंधनों में) के ईपयोग की ऄपनी बाध् यता को पूरा करना होगा, 
जजन्होंने ऄपनी बाध् यता से ऄजधक पुनचादक्रत सामग्री का ईपयोग दकया ह । केन्द्रीय प्रदषूण जनयंत्रण बोडा, कें द्रीकृत 
ऑनलाआन पोटाल पर आस तरह के अदान-प्रदान के जलए तंत्र जवकजसत करेगा।  

(iii)  ससे मामले में, जहां ब्ांड स्ट् वामी प्लाजस्ट्टक प केजजग सामग्री का ईत् पादक और/या अयातक भी ह , तो खंड 7.2 और 
7.3 भी क्रमिः ईत् पादक और/या अयातक के रूप में ईनके जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (जवस्ट् ताररत ईत् पादक) लक्ष्यों 
और बाध् यताओं को जनधााररत करन ेके जलए लाग ूहोंगे। 

(7.5)  मीररक टन में कोरट-वार जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (जवस्ट् ताररत ईत् पादक) लक्ष्य, ज सा भी लाग ूहो, सभी 
ईत् पादकों, अयातकों और ब्ांड स्ट् वाजमयों द्वारा केन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा जवकजसत कें द्रीकृत पोटाल पर काया 
योजना के जहस्ट्से के रूप में प्रदान दकया जाएगा। 

(7.6)  जवजनर्ददष्ट लक्ष्यों को पूरा करने के जलए ईपलब्ध प्राद्योजगदकयों के अधार पर पुन: ईपयोग, ऄपजिष्ट के पुनचाक्रण 
और प केजजग में पुननावीनीकरण प्लाजस्ट्टक सामग्री के ईपयोग की बाध् यताओं का पुनर्तवलोकन प्रत् येक पांच वषा में दकया 
जाएगा।  

(7.7)  प्लाजस्ट्टक प केजजग पर जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (इपीअर), ऄन्य बातों के साथ-साथ, जनम्नजलजखत 
मानदंडों के अधार पर केन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा त यार दकए गए ददिाजनदेिों के ऄनुसार रटकाउ प केजजग को 
बढावा देगा : 

(i) पुन: ईपयोग को बढावा देन ेवाली प केज जडजाआजनग,  

(ii) पुनचाक्रण के जलए ईपयुि प केज जडजाआजनग,  

(iii) प्लाजस्ट्टक प केजजग सामग्री में पुनचादक्रत प्लाजस्ट्टक मात्रा और (iv) पयाावरण के जलए प केज जडजाआजनग। 

(7.8)  यदद बाध्य संस्ट्था ससी प्लाजस्ट्टक प केजजग का ईपयोग करती ह  जो पररवेिी वातावरण में 100% ज व ऄपघटनीय 
ह , और ईसका स्ट्वास्ट््य या पयाावरण पर कोइ प्रजतकूल प्रभाव नहीं पडता ह , या कोइ सूक्ष्म प्लाजस्ट्टक या रासायजनक 
ऄविेष या कोइ भी ऄन्य जनिान नहीं रहता ह , जो केन्द्रीय प्रदषूण जनयंत्रण बोडा, भारतीय मानक ब् यरूो, केन् द्रीय पेरो 
रसायन आंजीजनयररग और प्राद्योजगकी संस्ट् थान ज सी जनयामक संस्ट्थाओं द्वारा प्रमाजणत ह । ससी सामग्री के जलए जवस्ट्ताररत 
ईत्पादक ईत्तरदाजयत्व लक्ष्य लाग ूनहीं होगा।  
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8.  ऄजधिषे जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व प्रमाणपत्रों को बनाना, जपछल े वषा के जवस्ट्ताररत ईत्पादक 
ईत्तरदाजयत्व लक्ष्यों और दाजयत्वों की तलुना में ऄग्रजेषत और मजुरा करना, और ऄजधिषे जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व 
प्रमाणपत्रों की जबक्री और खरीद करना 
(8.1)  ससा ब्ांड स्ट् वामी जजसने ऄपन ेजवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (जवस्ट् ताररत ईत् पादक) लक्ष्यों को कोरट-वार पूरा 
कर जलया ह , जनम्नजलजखत के जलए ऄजधिेष का ईपयोग कर सकता ह , ऄथाात  :- 

(i)  खंड 9.5 के ऄधीन जपछल ेवषा की कमी की मुजराइ, 
(ii)  अगामी वषा में ईपयोग के जलए ऄग्रेजषत करना 
(iii)  आसे ऄन्य ईत् पादकों, अयातकों और ब्ांड स्ट् वाजमयों को बेचना  

(8.2)  एक कोरट में ऄजधिेष का ईपयोग केवल ईसी कोरट में मुजराइ, ऄग्रषेण और जबक्री के जलए दकया जा सकता ह । 
पुन: ईपयोग के ऄंतगात ऄजधिषे का ईपयोग पुन: ईपयोग, पनुचाक्रण और समय ऄवसान सीमा होने पर जनपटान के जलए 
ईपरोि के जलए दकया जा सकता ह । पुनचाक्रण के ऄंतगात ऄजधिेष का ईपयोग पुनचाक्रण और समय ऄवसान सीमा होने पर 
जनपटान के जलए दकया जा सकता ह । समय ऄवसान सीमा होने वाले दकसी ऄजधिेष का पुन: ईपयोग या पुनचाक्रण के जलए 
ईपयोग नहीं दकया जा सकता ह । 
(8.3)  कोइ ईत् पादक, अयातक और ब्ांड स्ट् वामी ईसी कोरट के ऄन्य ईत् पादकों, अयातकों और ब्ांड स्ट् वाजमयों से ऄजधिेष 
जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व प्रमाणपत्र खरीदकर एक कोरट के ऄधीन ऄपन ेजवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व बाध् यता 
को भी पूरा कर सकता ह । 
(8.4)  जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व ढांचे के ऄंतगात वार्तषक जववरणी फाआल करत े समय ससे संव् यवहार को 
ईत् पादकों, अयातकों और ब्ांड स्ट् वाजमयों द्वारा ऑनलाआन पोटाल पर ऄजभजलजखत और प्रस्ट् तुत दकया जाएगा। केन्द्रीय 
प्रदषूण जनयंत्रण बोडा, कें द्रीकृत पोटाल पर आस तरह के अदान-प्रदान के जलए तंत्र जवकजसत करेगा।  
9.  पयाावरणीय प्रजतकर का ऄजधरोपण 
(9.1)  पयाावरण की गणुवत् ता को बनाए रखने और ईसमें सुधार करन ेतथा पयाावरण प्रदषूण के जनवारण, जनयंत्रण और 
ईपिमन के प्रयोजन के जलए ईत् पादकों, अयातकों और ब्ांड माजलकों द्वारा इपीअर लक्ष् यों को पूरा न कर पान ेके संबंध में 
‘प्रदषूणकताा द्वारा भुगतान’ के जसद्ांत के अधार पर पयाावरणीय क्षजतपूर्तत ईद्गृहीत की जाएगी।  
(9.2)  केन्द्रीय प्रदषूण जनयंत्रण बोडा आन ददिाजनदेिों में संघ राज् य क्षते्रों के द्वारा जनधााररत बाध् यताओं को पूरा न करने के 
मामले में ईत् पादकों, अयातकों और ब्ांड माजलकों, पुनचाक्रणकतााओं और जमयाद समाजि जनपटान करन ेवाले प्रसंस्ट्करणकताा 
पर पयाावरण क्षजतपूर्तत के ऄजधरोपण और संग्रहण के जलए ददिाजनदेि ऄजधकजथत करेगा और आन् हें ऄजधसूजचत दकया 
जाएगा। पयाावरणीय क्षजतपूर्तत संबंधी ददिाजनदेिों को ऄपेजक्षत ऄनुसार ऄद्यतन दकया जाएगा।  
(9.3)  आन ददिाजनदेिों में संघ राज् य क्षेत्र द्वारा जनधााररत जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (इपीअर) लक्ष्यों, 
ईत् तरदाजयत् वों और बाध् यताओं को पूरा न करन ेके संबंध में दो से ऄजधक राज्यों में संचाजलत ईत् पादकों, अयातकों और ब्ांड 
माजलकों पर कें द्रीय प्रदषूण जनयंत्रण बोडा द्वारा पयाावरण क्षजतपरू्तत, यथा लाग,ू ईद्गृहीत की जाएगी। 
(9.4)  पयाावरण क्षजतपूर्तत संबंजधत राज्य प्रदषूण जनयंत्रण बोडा द्वारा ईनकी ऄजधकाररता में काम कर रह ेईत् पादकों, 
अयातकों और ब्ांड माजलकों (दो से ऄजधक राज्यों/संघ राज् य क्षेत्रों में काम नहीं कर रह ेईत् पादकों, अयातकों और ब्ांड 
माजलकों के जलए), प्लाजस्ट्टक ऄपजिष्ट प्रसंस्ट्करणकताा जजसमें पुनचाक्रणकताा और ऄन्य ऄपजिष्ट प्रसंस्ट्करणकताा - ऄपजिष्ट से 
उजाा, ऄपजिष्ट से तेल, सह-प्रसंस्ट्करणकतााओं पर ईस जस्ट्थजत में लगाया जाएगा, जब वे आन ददिाजनदेिों के ऄधीन 
जनधााररत दकए गए ऄपन ेजवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (इपीअर) लक्ष्यों/ईत् तरदाजयत् वों और बाध् यताओं को पूरा नहीं 
करत ेहैं। यदद राज्य प्रदषूण जनयंत्रण बोडा या प्रदषूण जनयंत्रण सजमजत ईजचत समय पर कारावाइ नहीं करती ह  तो केन्द्रीय 
प्रदषूण जनयंत्रण बोडा, राज्य प्रदषूण जनयंत्रण बोडा/प्रदषूण जनयंत्रण सजमजत को जनदेि जारी करेगा। 
(9.5)  पयाावरणीय क्षजतपूर्तत के भुगतान से ईत् पादक, अयातक और ब्ांड माजलक आन ददिाजनदेिों में जनधााररत बाध् यता 
से मुि नहीं होगा। दकसी जविेष वषा के जलए ऄपूणा जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व बाध् यता ऄगल ेवषा के जलए तीन वषा 
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की ऄवजध के जलए अग ेबढाया जाएगा। ससे मामल ेमें, जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व बाध् यता की कमी को पच चातवती 
के वषतों  के भीतर तीन वषतों  के भीतर पूरा दकया जाता ह । लगाइ गइ पयाावरणीय क्षजतपूर्तत ईत् पादकों, अयातकों और ब्ांड 
माजलकों को जनम्नानुसार वापस कर दी जाएगी, ऄथाात  :-  

(i) इसी लगान ेके एक वषा के भीतर : 75% ररटना 
(ii) दो वषा के भीतर 60% ररटना 
(iii) तीन वषा के भीतर 40% ररटना 

पयाावरणीय क्षजतपूर्तत के देय होने पर 3 वषा पूरे होने के पच चात  पयाावरणीय क्षजतपूर्तत की पूरी रकम ऄजभग्रहण कर ली 
जाएगी। यह व्यवस्ट्था पच चात्वती वषतों  में भी ईत् पादकों, अयातकों और ब्ांड माजलकों द्वारा प्लाजस्ट्टक प केजजग ऄपजिष्ट के 
संग्रहण और पुनचाक्रण की ऄनुमजत देगी। 
 
(9.6)  पयाावरण क्षजतपूर्तत के ऄधीन एकत्र की गइ जनजध को केन्द्रीय प्रदषूण जनयंत्रण बोडा या राज्य प्रदषूण जनयंत्रण बोडा 
या प्रदषूण जनयंत्रण सजमजत द्वारा एक ऄलग एस्ट्क्रो खाते में रखा जाएगा। एकत्र की गइ जनजध का ईपयोग प्लाजस्ट्टक प केजजग 
ऄपजिष्ट के ऄसंग्रहीत और ग र-पुनचादक्रत या जमयाद समाजि जनपटान के संग्रहण और पुनचाक्रण/जमयाद समाजि में ईपयोग 
दकया जाएगा, जजस पर पयाावरणीय क्षजतपूर्तत लगाइ जाती ह । प्लाजस्ट्टक ऄपजिष्ट प्रबंधन के जलए वार्तषक अधार पर 
जनजधयों के ईपयोग के तार-तरीकों की जसफाररि जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व कायाान्वयन सजमजत द्वारा की जाएगी 
और आसे मंत्रालय में सक्षम प्राजधकारी द्वारा ऄनुमोदन ददया जाएगा। 

10.  ईत् पादकों, अयातकों और ब्ाडं माजलकों की भजूमका 

(10.1) ईत् पादकों, अयातकों और ब्ांड माजलकों को केन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा जवकजसत ऑनलाआन कें द्रीकृत 
पोटाल के माध्यम से रजजस्ट् रीकरण कराना होगा। रजजस्ट् रीकरण का प्रमाण पत्र पोटाल का ईपयोग करके जारी दकया 
जाएगा। 

(10.2) ईत् पादक, अयातक और ब्ांड माजलक केन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा जवकजसत ऑनलाआन कें द्रीकृत पोटाल 
के माध्यम से प्लाजस्ट्टक ऄपजिष्ट प्रबंधन (पीडब् ल् यएूम) जनयम, 2016 के ऄधीन रजजस्ट् रीकरण या नवीनीकरण के 
जलए अवेदन के साथ जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व लक्ष्य, श्ेणी-वार जहां लाग ूहो, पर जानकारी युि काया 
योजना प्रदान करेगा। यह काया योजना प्लाजस्ट्टक ऄपजिष्ट प्रबंधन जनयम, 2016 के ईपबंधों के ऄनुसार 
रजजस्ट् रीकरण की ऄवजध को कवर करेगी। रजजस्ट् रीकरण के जलए मानक संचालन प्रदक्रया और काया योजना 
प्रोफॉमाा आन ददिाजनदेिों के ऄनुसार केन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा जवकजसत दकया जाएगा। 

(10.3)  खंड 4(iii) के ऄधीन अन ेवाला ब्ांड माजलक दकसी ईत् पादक और/या अयातक से खरीदी गइ प्लाजस्ट्टक 
प केजजग का जववरण खंड 4(i) और 4(ii) के ऄधीन ऄलग से प्रदान करेगा। ब्ांड माजलक पर लाग ूहोने वाला खंड 
4(i) और 4(ii) के ऄधीन अने वाल ेप्रत्येक ईत् पादक और अयातक के जलए मात्रा को ईत् पादक और अयातक की 
बाध् यता से घटाया जाएगा। ब्ांड माजलक द्वारा खरीदी गइ श्ेणी-वार मात्रा सजहत ससी खरीद का ररकॉडा ऄलग 
से रखा जाएगा। 

(10.4)  खंड 4(i) और 4(ii) के ऄधीन अन ेवाल ेईत् पादक और अयातक खंड 4(iii) के ऄधीन अन ेवाले ब्ांड 
माजलक को ईपलब्ध कराइ गइ प्लाजस्ट्टक प केजजग सामग्री की मात्रा का ररकॉडा रखना होगा। श्ेणीवार जवक्रीत  
मात्रा सजहत ससे जवक्रय का ररकॉडा ईत् पादक और अयातक द्वारा ऄलग-ऄलग रखा जाएगा। यदद ससे ररकॉडा नहीं 
बनाए जाते हैं, तो ईन्हें पूरा जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व बाध् यता पूरा करना होगा। ऑनलाआन प्लेटफॉमा 
ईत् पादक, अयातक और ब्ांड माजलक के बीच संव् यवहार की घोषणा को क्रॉस-चेक करेगा। 

(10.5)  जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व बाध् याताओं को सीधे पूरा करन ेके जलए प्लाजस्ट्टक प केजजग ऄपजिष्ट के 
संग्रहण के जलए एक ऄलग ऄपजिष्ट धारा जवकजसत करन े के जलए, ईत् पादक, अयातक और ब्ांड माजलक जमा 
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वापसी प्रणाली या पुन: खरीद (बाय ब क) या कोइ ऄन्य मॉडल ज सी योजना संचाजलत कर सकता ह । यह कदम 
प्लाजस्ट्टक प केजजग ऄपजिष्ट को ठोस ऄपजिष्ट के साथ जमलाने से रोकेगा। 

(10.6)  ईत् पादक, अयातक और ब्ांड माजलक ऄगल ेजवत्तीय वषा के 30 जून (ऄप्र ल-जवलोजपत) तक केन्द्रीय प्रदषूण 
जनयंत्रण बोडा द्वारा जवजहत प्रोफामाा के ऄनुसार संबंजधत केन्द्रीय प्रदषूण जनयंत्रण बोडा या राज्य प्रदषूण जनयंत्रण 
बोडा या प्रदषूण जनयंत्रण सजमजत के साथ जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व के ऄधीन बाध् यताओं को पूरा करने के 
जलए एकत्र और प्रसंस्ट्कृत प्लाजस्ट्टक प केजजग ऄपजिष्ट पर वार्तषक जववरणी दाजखल करेगा। प केजजग ईदे्दचयों के 
जलए ईपयोग दकए जाने वाल ेपुन: ईपयोग और/या पुनचादक्रत सामग्री के बारे में भी जानकारी प्रदान की जाएगी। 
ईन रजजस्ट् रीकृत पनुचाक्रणकतााओं का जववरण भी ददया जाएगा जजनसे पुनचादक्रत प्लाजस्ट्टक की खरीद की गइ ह । 

11.  प्लाजस्ट्टक ऄपजिष्ट प्रससं्ट्करणकतााओं की भूजमका (औद्योजगक कम् पोजस्ट्टग सजुवधाओं सजहत पनुचाक्रणकताा या 
ऄन्य ऄपजिष्ट प्रससं्ट्करणकताा) :  

(11.1)  सभी प्लाजस्ट्टक ऄपजिष्ट प्रसंस्ट्करणकतााओं को केन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा जवकजसत कें द्रीकृत पोटाल 
पर प्लाजस्ट्टक ऄपजिष्ट प्रबंधन जनयम, 2016 के ईपबंध 13(3) के ऄनुसार संबंजधत राज्य प्रदषूण जनयंत्रण बोडा 
या प्रदषूण जनयंत्रण सजमजत के साथ रजजस्ट् रीकरण कराना होगा। केन्द्रीय प्रदषूण जनयंत्रण बोडा, आन ददिाजनदेिों के 
प्रकािन के तीन महीने के भीतर रजजस्ट् रीकरण के जलए एक समान प्रदक्रया ऄजधकजथत करेगा।  

(11.2)  प्लाजस्ट्टक ऄपजिष्ट प्रसंस्ट्करणकताा प्रत्येक जवत्तीय वषा की समाजि के पच चात  ऄगल े जवत्तीय वषा की 30 
ऄप्र ल तक केन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा जवकजसत कें द्रीकृत पोटाल पर जवजहत प्रोफामाा के ऄनुसार प्रसंस्ट्कृत 
प्लाजस्ट्टक ऄपजिष्ट की मात्रा की श्ेणी-वार वार्तषक जववरणी प्रस्ट्तुत करेंगे। 

(11.3)  प्लाजस्ट्टक ऄपजिष्ट प्रसंस्ट्करणकताा द्वारा प्रसंस्ट्कृत और ईत् पादक, अयातक और ब्ांड माजलक की प्लाजस्ट्टक 
ऄपजिष्ट की कुल मात्रा, वार्तषक अधार पर, केन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा जवकजसत कें द्रीकृत पोटाल और 
प्लाजस्ट्टक ऄपजिष्ट प्रसंस्ट्करणकताा की वेबसाआट पर भी ईपलब्ध कराइ जाएगी। 

(11.4)  यदद दकसी भी स्ट्तर पर यह पाया जाता ह  दक प्लाजस्ट्टक ऄपजिष्ट प्रसंस्ट्करणकताा द्वारा प्रदान की गइ 
जानकारी झूठी ह , तो प्लाजस्ट्टक ऄपजिष्ट प्रसंस्ट्करणकताा को राज्य प्रदषूण जनयंत्रण बोडा द्वारा केन्द्रीय प्रदषूण 
जनयंत्रण बोडा द्वारा ऄजधकजथत प्रदक्रया के ऄनुसार, जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (इपीअर) ढांचे के ऄधीन 
संचालन से एक वषा की ऄवजध के जलए प्रजतबंजधत कर ददया जाएगा।  

(11.5)  प्लाजस्ट्टक ऄपजिष्ट प्रबंधन (पीडब् ल् यएूम) जनयम, 2016 के ऄधीन रजजस्ट् रीकृत प्लाजस्ट्टक ऄपजिष्ट 
प्रसंस्ट्करणकताा, सडक जनमााण में प्लाजस्ट्टक ऄपजिष्ट के ईपयोग के मामले को छोडकर, प्लाजस्ट्टक ऄपजिष्ट 
प्रसंस्ट्करण के जलए प्रमाण पत्र प्रदान करेगा। ससे मामले में जहां सडक जनमााण में प्लाजस्ट्टक ऄपजिष्ट का ईपयोग 
दकया जाता ह , ईत् पादक, अयातक और ब्ांड माजलक केन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा जवकजसत प्रोफॉमाा में एक 
स्ट्व-घोषणा प्रमाण पत्र प्रदान करेगा। ईत् पादक, अयातक और ब्ांड माजलक द्वारा जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व 
(इपीअर) बाध् यताओं को पूरा करने के जलए केवल रजजस्ट् रीकृत प्लाजस्ट्टक ऄपजिष्ट प्रसंस्ट्करणकताा द्वारा प्रदान दकया 
गया प्रमाण पत्र मान्य होगा। 

(11.6)  प्रमाण पत्र के जलए प्रोफामाा केन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा जवकजसत दकया जाएगा। दकसी भी 
मामले में, ईद्यम द्वारा पुनचादक्रत प्लाजस्ट्टक प केजजग ऄपजिष्ट की मात्रा ईद्यम की स्ट्थाजपत क्षमता से ऄजधक नहीं 
होगी। प्रमाण पत्र प्लाजस्ट्टक प केजजग श्ेणी-वार होंगे और आसमें ईद्यम का जीएसटी डेटा सजम्मजलत होगा। 

(11.7)  रजजस्ट् रीकृत प्लाजस्ट्टक ऄपजिष्ट प्रसंस्ट्करणकताा द्वारा प्रदान दकए गए प्लाजस्ट्टक प केजजग ऄपजिष्ट के जलए 
प्रमाण पत्र रजजस्ट् रीकृत ईत् पादक, अयातक और ब्ांड माजलक या स्ट्थानीय ऄजधकाररयों के नाम पर, ज सा लाग ूहो, 
सहमत तार-तरीकों के अधार पर होना चाजहए। केन्द्रीय प्रदषूण जनयंत्रण बोडा, ससे प्रमाण पत्र को कें द्रीकृत पोटाल 
पर जारी करन ेके जलए तंत्र जवकजसत करेगा। 
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(11.8)  प्लाजस्ट्टक प केजजग ऄपजिष्ट की जमयाद समाजि पर जनपटान ऄथाात ऄपजिष्ट से उजाा, ऄपजिष्ट से तेल, 
सीमेंट भटे्ट (सह प्रसंस्ट्करण) का काया करन ेवाले प्लाजस्ट्टक ऄपजिष्ट प्रसंस्ट् करणकताा, केन्द्रीय प्रदषूण जनयंत्रण बोडा 
द्वारा जवकजसत कें द्रीकृत पोटाल पर वार्तषक अधार पर जवजहत प्रोफॉमाा के ऄनुसार जानकारी प्रदान करेंगे। ये 
संस्ट्थाए ंपयाावरणीय रूप से सुदढृ रीजत से जनयामक जनकायों द्वारा बनाए गए ददिाजनदेिों, सुसंगत जनयमों के 
ऄनुसार प्लाजस्ट्टक प केजजग ऄपजिष्ट का जनपटान सुजनजित करेंगी।  

12.  केन्द्रीय प्रदषूण जनयतं्रण बोडा की भूजमका 

(12.1)  केन्द्रीय प्रदषूण जनयंत्रण बोडा ऑनलाआन पोटाल के माध्यम से दो से ऄजधक राज्यों में काम कर रह े
ईत् पादक, अयातक और ब्ांड माजलक और प्लाजस्ट्टक ऄपजिष्ट प्रसंस्ट्करणकतााओं को रजजस्ट् रीकृत करेगा। केन्द्रीय 
प्रदषूण जनयंत्रण बोडा प्लाजस्ट्टक ऄपजिष्ट प्रबंधन (पीडब् ल् यएूम) जनयम, 2016 के ऄधीन पीअइबीओ के रजजस्ट् रीकृत 
के जलए मानक संचालन प्रदक्रया जवजहत करेगा। 

(12.2)  केन्द्रीय प्रदषूण जनयंत्रण बोडा ऄपन ेद्वारा जवजहत प्रदक्रया के ऄनुसार रजजस्ट् रीकरण के जलए अवेदनों पर 
कायावाही के जलए फीस और जववरणी की कायावाही के जलए वार्तषक फीस ल ेसकता ह । ससे मामल ेमें, जहां 
ईत् पादक, अयातक और ब्ांड माजलक, राज्य प्रदषूण जनयंत्रण बोडा/प्रदषूण जनयंत्रण सजमजत की ऄजधकाररता में काम 
कर रह ेहैं, केन्द्रीय प्रदषूण जनयंत्रण बोडा आस प्रकार तय दकए गए ददिाजनदेिों के ऄनुसार संबंजधत राज्य प्रदषूण 
जनयंत्रण बोडा या प्रदषूण जनयंत्रण सजमजत के साथ अवेदन फीस साझा कर सकता ह । 

(12.3)  रजजस्ट् रीकरण, ईत् पादक, अयातक और ब्ांड माजलक द्वारा ऑनलाआन पूणा अवेदन जमा करने के दो सिाह 
के भीतर दकया जाएगा। रजजस्ट् रीकरण की ऄवजध, प्लाजस्ट्टक ऄपजिष्ट प्रबंधन (पीडब् ल् यूएम) जनयम, 2016 के 
ऄनुसार होगी।  

(12.4)  केन्द्रीय प्रदषूण जनयंत्रण बोडा स्ट्वयं या दकसी नामजनर्ददष् ट ऄजभकरण, ज सा भी ईजचत समझा जाएगा, के 
माध्यम से जनरीक्षण और अवजधक लेखापरीक्षा के माध्यम से ईत् पादक, अयातक और ब्ांड माजलक के ऄनुपालन का 
सत्यापन करेगा। केन्द्रीय प्रदषूण जनयंत्रण बोडा, अवचयकतानुसार, जनरीक्षण और अवजधक लेखापरीक्षा के माध्यम 
से प्लाजस्ट्टक ऄपजिष्ट प्रोसेसर के ऄनुपालन का सत्यापन भी कर सकता ह । प्लाजस्ट्टक ऄपजिष्ट प्रसंस्ट्करणकताा और 
राज्य या संघ राज् य क्षेत्र में काम करन ेवाले पीअइबीओ के मामले में, केन्द्रीय प्रदषूण जनयंत्रण बोडा, यदद अवचयक 
हो, राज्य प्रदषूण जनयंत्रण बोडा या प्रदषूण जनयंत्रण सजमजत को कारावाइ करन ेका जनदेि दे सकता ह । (12.5) 
 केन्द्रीय प्रदषूण जनयंत्रण बोडा ईन ईत् पादक, अयातक और ब्ांड माजलक की सूची प्रकाजित करेगा जो ऄगल े
जवत् तीय वषा की 30 जसतम् बर तक वार्तषक अधार पर पवूावती जवत् तीय वषा में जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व 
(इपीअर) लक्ष्य और बाध् यताओं को पूरा करन े में जवफल रह े हैं। 
(12.6)  केन्द्रीय प्रदषूण जनयंत्रण बोडा प् लाजस्ट्टक ऄपजिष् ट प्रबंधन जनयम, 2016 के ऄधीन प्लाजस्ट्टक के जलए 
जवस्ट्ताररत ईत्पादक ईत् तरदाजयत् व बाध् यताओं की पूर्तत में ऄंतवाजलत पणधाररयों के मध् य जनयजमत संवाद सुजनजित 
करन ेके जलए एक तंत्र स्ट्थाजपत करेगा। 

(12.7) केन्द्रीय प्रदषूण जनयंत्रण बोडा, ऄधा-वार्तषक अधार पर प्लाजस्ट्टक ऄपजिष्ट के साथ-साथ प्लाजस्ट्टक प केजजग 
सामग्री की जवजभन्न श्ेजणयों के ऄंि का ऄवधारण करन ेके जलए एकजत्रत जमजश्त नगरीय ऄपजिष्ट का संघटनात्मक 
सवेक्षण करेगा।   

(12.8) केन्द्रीय प्रदषूण जनयंत्रण बोडा, जविेष रूप से खंड 7.6 के संबंध में तकनीकी-अर्तथक व्यवहायाता और 
ईपयुिता का पता लगान ेके जलए प्लाजस्ट्टक प केजजग और प्लाजस्ट्टक ऄपजिष्ट प्रबंधन से संबंजधत प्राद्योजगदकयों की 
समीक्षा करेगा। 
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13. राज्य प्रदषूण जनयतं्रण बोडा/प्रदषूण जनयतं्रण सजमजत की भजूमका  

(13.1) संबंजधत राज्य प्रदषूण जनयंत्रण बोडा/प्रदषूण जनयंत्रण सजमजत, केन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा जवकजसत 
ऑनलाआन पोटाल के माध्यम से ईत् पादक, अयातक और ब्ांड माजलक (एक या दो राज्यों में कायारत) और प्लाजस्ट्टक 
ऄपजिष्ट प्रसंस्ट्करणकतााओं को रजजस्ट् रीकृत करेगी। रजजस्ट् रीकरण के जलए ईपबंध जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व 
(इपीअर) पोटाल पर दकया जाएगा। राज्य प्रदषूण जनयंत्रण बोडा/प्रदषूण जनयंत्रण सजमजत, स्ट्वय ंया नामजनर्ददष् ट 
ऄजभकरण के माध्यम से प्लाजस्ट्टक ऄपजिष्ट प्रबंधन (पीडब् ल् यूएम) जनयम, 2016 के ऄनसुार ऄपनी ऄजधकाररता में 
ईत् पादक, अयातक और ब्ांड माजलक के साथ-साथ प्लाजस्ट्टक ऄपजिष्ट प्रसंस्ट्करणकतााओं के जनरीक्षण और अवजधक 
लेखा परीक्षा के माध्यम से ईत् पादक, अयातक और ब्ांड माजलक के ऄनुपालन को सत्याजपत करती ह ।   

(13.2) राज्य प्रदषूण जनयंत्रण बोडा/प्रदषूण जनयंत्रण सजमजत, ईन संस्ट्थाओं (ऄपवाद ररपोटा) की सूची प्रस्ट्तुत 
करेगा जजन्होंने वार्तषक अधार पर ऄपनी जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (इपीअर) जजम्मेदाररयों को पूरा नहीं 
दकया ह  और आसे ऄपनी वेबसाआट पर प्रकाजित करेंगे। राज्य प्रदषूण जनयंत्रण बोडा/प्रदषूण जनयंत्रण सजमजत ऄपनी 
ऄजधकाररता में ईत् पादक, अयातक और ब्ांड माजलक और प्लाजस्ट्टक ऄपजिष्ट प्रसंस्ट्करणकतााओं द्वारा प्रस्ट्तुत वार्तषक 
ररपोटा, केन्द्रीय प्रदषूण जनयंत्रण बोडा को प्रस्ट्तुत करेगी और ईसे ऑनलाआन जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व 
(इपीअर) पोटाल पर ऄपलोड करेगी। 

(13.3) राज्य प्रदषूण जनयंत्रण बोडा/प्रदषूण जनयंत्रण सजमजत, प् लाजस्ट्टक ऄपजिष् ट प्रबंधन जनयम, 2016 के ऄधीन 
प्लाजस्ट्टक के जलए जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व बाध् यताओं को पूरा करन ेमें ऄंतवर्तलत सुसंगत पणधाररयों के 
मध् य जनयजमत संवाद सुजनजित करन ेके जलए एक तंत्र स्ट्थाजपत करेगी। 

(13.4) राज्य प्रदषूण जनयंत्रण बोडा/प्रदषूण जनयंत्रण सजमजत, ऄधा-वार्तषक अधार पर प्लाजस्ट्टक ऄपजिष्ट के साथ-
साथ प्लाजस्ट्टक प केजजग सामग्री की जवजभन्न श्ेजणयों के ऄंि का ऄवधारण करन ेके जलए एकत्र दकए गए जमजश्त 
नगरीय ऄपजिष्ट का एक संघटनात्मक सवेक्षण करेगी।  

14. ईत् पादक, अयातक और ब्ाडं माजलक द्वारा प्लाजस्ट्टक प केजजग ऄपजिष्ट सगं्रहण प्रणाली 

(14.1)  ईत् पादक, अयातक और ब्ांड माजलक, ऄपन ेजवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (इपीअर) बाध् यताओं को पूरा 
करत ेहुए प्लाजस्ट्टक की श्ेणी के अधार पर अवचयकतानसुार प्लाजस्ट्टक प केजजग ऄपजिष्ट के संग्रहण और पृथक्करण 
के बुजनयादी ढांचे का जवकास कर सकता ह । आसमें ईत् पादक, अयातक और ब्ांड माजलक द्वारा ऄपनाए गए 
जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (इपीअर) के कायाान्वयन के तार-तरीकों के अधार पर जनम्नजलजखत सजम्मजलत हो 
सकते हैं: 

(क)  ऄपजिष्ट प्लाजस्ट्टक संग्रहण केन्द्रों और सामग्री ररकवरी सुजवधाएं (एमअरएफ) स्ट्थाजपत करना; 

(ख)  संग्रहण केन्द्रों से प्लाजस्ट्टक प केजजग ऄपजिष्ट का संग्रहण सुजनजित करना, आसमें ससी अवृजत्त 
होनी चाजहए जो अत छाददत दकए गए के्षत्र और मात्रा के ऄनुपात में ह ; 

(ग)  यूएलबी, ग्राम पंचायतों, ऄन्य सावाजजनक प्राजधकरणों या ऄपजिष्ट प्रबंधन करन ेवाले तीसरे पक्ष 
ज सी संस्ट्थाओं से प्लाजस्ट्टक के संग्रहण की पेिकि करना, और ईन सभी संस्ट्थाओं से संग्रहण के 
जलए व्यवस्ट्था प्रदान करना जजन्होंने ईस प्रस्ट्ताव का ईपयोग दकया ह ; संग्रहण और पररवहन के 
जलए अवचयक व्यावहाररक व्यवस्ट्था प्रदान करना; 

(घ)  यह सुजनजित करना दक संग्रहण कें द्रों से एकत्र दकए गए प्लाजस्ट्टक प केजजग ऄपजिष्ट को 
पच चात्वती दकसी पुनचाक्रणकताा द्वारा एक रजजस्ट् रीकृत सुजवधा में पुनचाक्रण के ऄधीन दकया जाता 
ह  या सम्मानजनक रीजत से आसके ऄंजतम ईपयोग की ऄनुमजत दी जाती ह । 
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(14.2) ईत् पादक, अयातक और ब्ांड माजलक यह सुजनजित करें दक संग्रहण केन्द्रों का नेटवका जनसखं्या के अकार, 
प्लाजस्ट्टक या प केजजग ऄपजिष्ट की ऄपेजक्षत मात्रा, पहुचं और ऄंजतम ईपयोगकतााओं के जलए असपास के क्षेत्रों को 
ध्यान में रखते हुए, ईन क्षेत्रों तक सीजमत नहीं होगा जहां संग्रहण और पच चात  का प्रबंधन लाभदायक ह । 

(14.3) ऄपजिष्ट संग्रहण में ऄंतवर्तलत संस्ट्थाए ंऄपजिष्ट को िोधन और पुनचाक्रण या पहचान दकए गए ऄंजतम 
ईपयोग हतेु सौंप देंगी। 
(14.4) स्ट्व जतछक संग्रहण केन्द्रों की भागीदारी - स्ट्व जतछक संग्रहण केन्द्र प्लाजस्ट्टक प केजजग ऄपजिष्ट को ईनके 
िोधन और पुनचाक्रण या ईनके पहचान ेगए ऄंजतम ईपयोग की दजृष्ट से पीअइबीओ या ईनकी ओर से काया करन े
वाली तृतीय पक्ष ऄजभकरणों को सौंप देंगे। 
15. जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (इपीअर) दाजयत्वों की परू्तत 

ईत् पादक, अयातक और ब्ांड माजलक को ऑनलाआन पोटाल पर वार्तषक जववरणी दाजखल करत ेसमय ऄगल ेजवत्तीय 
वषा की 30 जून तक जमयाद समाजि के जलए भेजी गइ मात्रा के जववरण के साथ केवल रजजस्ट् रीकृत 
पुनचाक्रणकतााओं से प्राि पुनचाक्रण प्रमाण पत्र का जववरण प्रदान करना होगा। ईत् पादक, अयातक और ब्ांड माजलक 
और रजजस्ट् रीकृत प्लाजस्ट्टक ऄपजिष्ट प्रसंस्ट्करणकतााओं द्वारा प्रदान दकए गए जववरण की ऑनलाआन पोटाल द्वारा 
जांच की जाएगी। ऄंतर के मामले में, ईत् पादक, अयातक और ब्ांड माजलक के जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व 
(इपीअर) बाध् यता को पूरा करन े के जलए जनचले/कम अंकडे पर जवचार दकया जाएगा। ससे प्रमाणपत्र केन्द्रीय 
प्रदषूण जनयंत्रण बोडा/राज्य प्रदषूण जनयंत्रण बोडा/प्रदषूण जनयंत्रण सजमजत, यथाजस्ट्थजत, द्वारा सत्यापन के ऄधीन 
होंगे। 
16. कें द्रीकृत ऑनलाआन पोटाल 

(16.1) केन्द्रीय प्रदषूण जनयंत्रण बोडा, ईत् पादक, अयातक रजजस्ट् रीकरण और ब्ांड माजलक, प्लाजस्ट्टक प केजजग 
ऄपजिष्ट के प्लाजस्ट्टक ऄपजिष्ट के प्रसंस्ट्करणकतााओं द्वारा रजजस्ट् रीकरण के साथ-साथ तारीख 31 माचा 2022 तक 
जववरजणयां (त्र माजसक या वार्तषक) दाजखल करने के जलए एक ऑनलाआन प्रणाली तंत्र स्ट्थाजपत करेगा:- 

(16.2) ईत् पादक, अयातक और ब्ांड माजलक, प्लाजस्ट्टक प केजजग के प्लाजस्ट्टक ऄपजिष्ट प्रसंस्ट्करणकतााओं द्वारा 
रजजस्ट् रीकरण के साथ-साथ जववरजणयां (त्र माजसक/वार्तषक) दाजखल करन े के जलए केन्द्रीय प्रदषूण जनयंत्रण बोडा द्वारा 
जवकजसत की गइ ऑनलाआन प्रणाली के द्वारा ससा काया तंत्र सुजनजित दकया जाएगा जजसके ऄतंगात दकसी जवत्तीय वषा में 
प्लाजस्ट्टक प केजजग सामग्री के जवजनमााता और पीअइबीओ द्वारा बाजार में लाए गए प्लाजस्ट्टक प केजजग का सामग्री 
संतुलन पररलजक्षत होता ह । यह पीअइबीओ और प्लाजस्ट्टक प केजजग ऄपजिष्ट के पुनचाक्रणकतााओं/ऄन्य ऄपजिष्ट 
प्रसंस्ट्करणकतााओं की लेखा परीक्षा के बारे में जववरण भी ददखलाएगा। 
 (16.3) राज्य प्रदषूण जनयंत्रण बोडा/प्रदषूण जनयंत्रण सजमजत भी पीअइबीओ के रजजस्ट् रीकरण के साथ-साथ 
पुनचाक्रणकतााओं/ऄपजिष्ट प्रसंस्ट्करणकतााओं के जलए एक ही वेब पोटाल का ईपयोग करेंगी। यह वेब पोटाल प् लाजस्ट्टक 
ऄपजिष् ट प्रबंधन जनयम, 2016 के ऄधीन प्लाजस्ट्टक प केजजग ऄपजिष्ट के जलए जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व 
(इपीअर) के कायाान्वयन से संबंजधत अदेिों और ददिाजनदेिों के संबंध में एकल जबद ुडेटा भंडार के रूप में काया 
करेगा। पीअइबीओ, यदद वे चाहें, तो ऑनलाआन वेब पोटाल या प्लेटफॉमा के जवकास की सुजवधा प्रदान कर सकत े
हैं। 
(16.3) ऑनलाआन वेब पोटाल जवकजसत होने तक प्लाजस्ट्टक ऄपजिष्ट प्रबंधन जनयम, 2016 के ऄधीन जवस्ट्ताररत 
ईत्पादक ईत्तरदाजयत्व (इपीअर) के कायाान्वयन से संबंजधत सभी दक्रयाकलापों को ऑफलाआन रीजत से संचाजलत 
दकया जाएगा।  

17. जनगरानी 

राज्य प्रदषूण जनयंत्रण बोडा/प्रदषूण जनयंत्रण सजमजत, राज्य/संघ राज्य के्षत्र में ईत् पादक, अयातक और ब्ांड माजलक 
(जजसमें प्लाजस्ट्टक प केजजग सामग्री के ईत्पादक सजम्मजलत हैं) और प्लाजस्ट्टक ऄपजिष्ट प्रसंस्ट्करणकतााओं द्वारा 
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जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व की पूर्तत के संबंध में जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (इपीअर) पोटाल पर 
वार्तषक ररपोटा केन्द्रीय प्रदषूण जनयंत्रण बोडा को प्रस्ट्ततु करेंगे। यह ररपोटा प् लाजस्ट्टक ऄपजिष् ट प्रबंधन जनयम  2016 
के ऄधीन गरठत राज्य स्ट्तरीय जनगरानी सजमजत को भी प्रस्ट्तुत की जाएगी। राज्य प्रदषूण जनयंत्रण बोडा, राज्य/संघ 
राज्य के्षत्र में पुनचाक्रण/जमयाद समाजि के जनपटान के संबंध में केन्द्रीय प्रदषूण जनयंत्रण बोडा को ऄगल ेवषा की 31 
जुलाइ तक वार्तषक ररपोटा भी प्रस्ट्तुत करेगा। 

18. प्लाजस्ट्टक ऄपजिष्ट प्रबधंन (पीडब् ल् यएूम) जनयम के ऄधीन जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (इपीअर) के 
जलए सजमजत 

(18.1) जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (इपीअर) ददिाजनदेिों में संिोधन सजहत जवस्ट्ताररत ईत्पादक 
ईत्तरदाजयत्व (इपीअर) के प्रभावी कायाान्वयन के जलए पयाावरण, वन और जलवायु पररवतान मंत्रालय को ईपायों 
की जसफाररि करन ेके जलए ऄध्यक्ष, कें द्रीय प्रदषूण जनयंत्रण बोडा की ऄध्यक्षता में केन्द्रीय प्रदषूण जनयंत्रण बोडा 
द्वारा एक सजमजत का गठन दकया जाएगा। यह सजमजत जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व (इपीअर) के कायाान्वयन 
की जनगरानी करेगी और आसमें अन ेवाली करठनाआयों को दरू करने के जलए अवचयक ईपाय भी करेगी। आस 
सजमजत को ऑनलाआन पोटाल के मागादिान और पयावेक्षण का काया भी सौंपा जाएगा, जजसमें ऄपेजक्षत 
प्ररूपों/प्रोफॉमतों  को ऄनुमोददत देना भी सजम्मजलत ह । 

(18.2)  आस सजमजत में संबंजधत मंत्रालयों/जवभागों के प्रजतजनजध ज से अवासन और िहरी काया मंत्रालय, सूक्ष्म, लघ ु
और मध्यम ईद्यम मंत्रालय, पेयजल और स्ट् वत छता जवभाग, रसायन और पेरोकेजमकल जवभाग, भारतीय मानक ब् यरूो, 
तीन राज्य प्रदषूण जनयंत्रण बोडा/प्रदषूण जनयंत्रण सजमजतयां, कें द्रीय प् लाजस्ट्टक ऄजभयांजत्रकी और प्राद्योजगकी संस्ट् थान 
(सीपेट), राष् रीय पयाावरणीय ऄजभयांजत्रकी ऄनुसंधान संस्ट् थान (नीरी) और तीन औद्योजगक संघों, सजमजत के ऄध्यक्ष 
द्वारा तय दकए गए ऄनुसार कोइ भी ऄन्य अमंजत्रत व्यजि जस म्मजलत होंगे। 

ईपाबधं 
खंड 7 के ईदाहरण 

जवस्ट् ताररत ईत् पादक ईत् तरदाजयत् व के लक्ष्य और प्लाजस्ट्टक प केजजग ऄपजिष् ट के पुनचाक्रण का न्यनूतम स्ट्तर 
[खडं 7.2 (क), (ख) और (ग), खंड 7.3 (क), (ख) और (ग), और खंड 7.4 (क), (ख) और (ग) दखेें] 
ईदाहरण 1 : 
वषा 2022-23 

बाजार में पेि की गइ श्ेणी-वार प्लाजस्ट्टक प केजजग (श्ेणी II 
लचीली प्लाजस्ट्टक प केजजग) 

100 मीररक टन 

70% की दर से इपीअर लक्ष्य  70 मीररक टन 
इपीअर के ऄधीन एकजत्रत प्लाजस्ट्टक प केजजग ऄपजिष्ट 
पुनचाक्रण का न्यूनतम स्ट्तर की दर से कोइ सीमा जवजहत नहीं ह   

वास्ट्तजवक अंकडों के ऄनुसार, इपीअर के ऄधीन 
एकजत्रत दकए गए और पुनचादक्रत प्लाजस्ट्टक 
प केजजग ऄपजिष्ट की मात्रा 
वास्ट्तजवक अंकडों के ऄनुसार, इपीअर के ऄधीन 
एकजत्रत दकए गए प्लाजस्ट्टक प केजजग ऄपजिष्ट की 
मात्रा और उजाा ररकवरी, सह-प्रसंस्ट्करण, सडक 
जनमााण, ऄपजिष्ट से तेल अदद के जलए ईपयोग की 
गइ मात्रा 
 

 ईदाहरण 2 : 
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वषा 2024-25 

बाजार में पेि की गइ श्ेणी-वार प्लाजस्ट्टक प केजजग (श्ेणी II 
लचीली प्लाजस्ट्टक प केजजग) 

100 मीररक टन 

100% की दर से इपीअर लक्ष्य 100 मीररक टन 
इपीअर के ऄधीन एकजत्रत प्लाजस्ट्टक प केजजग ऄपजिष्ट 
पुनचाक्रण के न्यूनतम स्ट्तर 30 प्रजतित की दर से  

इपीअर के ऄधीन एकजत्रत दकए गए कम से कम 
30 मीररक टन प्लाजस्ट्टक प केजजग ऄपजिष् ट को 
पुनचादक्रत करन ेकी अवचयकता ह । 
 
एकजत्रत दकए गए िेष प्लाजस्ट्टक प केजजग ऄपजिष्ट 
(ऄजधकतम 70 मीररक टन) का ईपयोग उजाा 
ररकवरी, सह-प्रसंस्ट्करण, सडक जनमााण, ऄपजिष्ट 
से तेल अदद के जलए दकया जा सकता ह । 

 ईदाहरण 3 : 

 वषा 2028-29 

बाजार में पेि की गइ श्णेी-वार प्लाजस्ट्टक प केजजग (श्ेणी II 
लचीली प्लाजस्ट्टक प केजजग) 

100 मीररक टन 

100% की दर से इपीअर लक्ष्य  100 मीररक टन 
इपीअर के ऄधीन एकजत्रत प्लाजस्ट्टक प केजजग ऄपजिष्ट 
पुनचाक्रण का न्यूनतम स्ट्तर 60 प्रजतित की दर से  

इपीअर के ऄधीन एकत्र दकए गए कम से कम 60 
मीररक टन प्लाजस्ट्टक प केजजग ऄपजिष् ट को 
पुनचादक्रत करन ेकी अवचयकता ह । 
 
एकजत्रत दकए गए िेष प्लाजस्ट्टक प केजजग ऄपजिष्ट 
(ऄजधकतम 40 मीररक टन) का ईपयोग उजाा 
ररकवरी, सह-प्रसंस्ट्करण, सडक जनमााण, ऄपजिष्ट 
से तेल अदद के जलए दकया जा सकता ह । 

 
पनु: ईपयोग 
[खडं 7.4 (ख) का सदंभा लें] 
ईदाहरण 4 : 

वषा 2025-26 (पनु: ईपयोग के जलए न्यनूतम बाध् यता लाग ूहोती ह ) 

बाजार में श्ेणी-वार प्लाजस्ट्टक प केजजग पेि की गइ  (श्ेणी I 
सख्त प्लाजस्ट्टक प केजजग) 

100 मीररक टन 

श्ेणी I सख्त प्लाजस्ट्टक प केजजग के पुन: ईपयोग की मात्रा 0.9 
लीटर या दकलोग्राम के वजन या अयतन के बराबर या ऄजधक 
लेदकन 4.9 लीटर या दकलोग्राम से कम 

15 मीररक टन 
 (पुन: ईपयोग  15% की दर से पुन: ईपयोग के 
जलए न्यूनतम दाजयत्व 10%) 

पेि की गइ नइ प्लाजस्ट्टक प केजजग (क) 
 

85 मीररक टन 

61

156



20  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(i)] 

(क) के 100% ऄनुपालन के जलए इपीअर लक्ष्य  85 मीररक टन 

60% की दर से इपीअर के ऄधीन एकजत्रत श्ेणी I प्लाजस्ट्टक 
प केजजग ऄपजिष्ट के पुनचाक्रण का न्यूनतम स्ट्तर  

इपीअर के ऄधीन एकजत्रत दकए गए प्लाजस्ट्टक 
प केजजग ऄपजिष्ट के न्यूनतम 51 मीररक टन को 
पुनचादक्रत करन ेकी अवचयकता ह ।  
  
एकजत्रत दकए गए ऄजधकतम 34 मीररक टन 
प्लाजस्ट्टक प केजजग ऄपजिष्ट का ईपयोग उजाा 
ररकवरी, सह-प्रसंस्ट्करण, सडक जनमााण, ऄपजिष्ट 
से तेल अदद के जलए दकया जा सकता ह । 

 
ईदाहरण 5 : 

2022-23 के जलए   

बाजार में श्ेणी-वार प्लाजस्ट्टक प केजजग पेि की गइ  (श्ेणी I 
सख्त प्लाजस्ट्टक प केजजग) 

100 मीररक टन 

श्ेणी I सख्त प्लाजस्ट्टक प केजजग के पुन: ईपयोग की मात्रा या 
0.9 लीटर या दकलोग्राम के वजन या अयतन के बराबर या 
ऄजधक लेदकन 4.9 लीटर या दकलोग्राम से कम 

10 मीररक टन 

पेि की गइ नइ प्लाजस्ट्टक प केजजग (क) 
 

90 मीररक टन 

(क) के 35% ऄनपुालन के जलए इपीअर लक्ष्य 31.5 मीररक टन 

 
पनुचादक्रत प्लाजस्ट्टक सामग्री का ईपयोग 
[खडं 7.2 (घ), 7.3 (घ) का सदंभा लें] 

ईदाहरण 6 : 

वषा 2025-26 
बाजार में श्ेणी-वार प्लाजस्ट्टक प केजजग पेि की गइ  (श्ेणी II 
लचीली प्लाजस्ट्टक प केजजग) 

100 मीररक टन 

खण्ड 5.1 के ऄनुसार इपीअर लक्ष्य  100% की दर से  100 मीररक टन 
प केजजग में पुनचादक्रत प्लाजस्ट्टक की न्यूनतम मात्रा 10% की 
दर से  

प केजजग में 10 मीररक टन प्लाजस्ट्टक सामग्री को 
पुनचादक्रत प्लाजस्ट्टक होना चाजहए। 
 प केजजग में 90 मीररक टन वर्तजन प्लाजस्ट्टक 
सामग्री 

   [फा. सं. 17/2/2001-पाटा ।-एचएसएमडी]  

नरेि पाल गगंवार, ऄपर सजचव  

रटप् पण : मलू जनयम भारत के राजपत्र, ऄसाधारण, भाग ।। खंड 3 ईपखंड (i) सा.का.जन. 320 (ऄ)  ददनांक 18 माचा, 
2016 में प्रकाजित दकए गए थे और तत् पच चात  ऄजधसूचना संख् यांक सा.का.जन. 285 (ऄ) ददनांक 27 माचा, 
2018, सा.का.जन. 571 (ऄ) ददनांक 12 ऄगस्ट् त 2021 और सा.का.जन. 647 (ऄ) ददनांक 17 जसतंबर, 2021  
द्वारा संिोजधत दकए गए थे।  
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the16th February, 2022 

G.S.R. 133(E).—In exercise of the powers conferred by sections 3, 6, and 25 of the Environment 
(Protection) Act 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the 
Plastic Waste Management Rules, 2016, namely: - 

1.       (1) These rules may be called the Plastic Waste Management (Amendment) Rules, 2022. 

(2)  They shall come into force on the date of their publication in the Official Gazette. 

2.         In the Plastic Waste Management Rules, 2016 (hereinafter referred to as the said rules), in rule 9, in sub-rule 
(1), for the words ―as per guidelines issued under these rules from time to time‖, the words ―as per guidelines 
specified in SCHEDULE – II‖ shall substituted. 

3.         In the said rules, after SCHEDULE – I, the following Schedule shall be inserted namely:- 

„SCHEDULE-II 

[See Rule 9 (1)] 

Guidelines on Extended Producer Responsibility for Plastic Packaging 

1. Background: 

(1.1) The Ministry of Environment, Forest and Climate Change (MoEFCC), (hereinafter referred to as ‗The 
Ministry‘), notified the Plastic Waste Management Rules, 2016 on 18th March, 2016. The Ministry also notified the 
Solid Waste Management Rules, 2016 on 8th April, 2016. As plastic waste is part of solid waste, therefore, both the 
rules apply to managing plastic waste in the country. 

(1.2) The Plastic Waste Management Rules, 2016, mandate the generators of plastic waste to take steps to minimize 
generation of plastic waste, not to litter the plastic waste, ensure segregated storage of waste at source and hand over 
segregated waste in accordance with rules. The rules also mandate the responsibilities of local bodies, gram 
panchayats, waste generators, retailers and street vendors to manage plastic waste. (1.3) The Plastic Waste 
Management Rules, 2016 cast Extended Producer Responsibility on Producer, Importer, and Brand Owner. Extended 
Producer Responsibility shall be applicable to both pre-consumer and post-consumer plastic packaging waste. 
(1.4) These guidelines provides framework for implementation of Extended Producer Responsibility. The Guidelines 
provide the roles and responsibilities of Producers, Importers, Brand Owners, Central Pollution Control Board, State 
Pollution Control Board or Pollution Control Committees, recyclers and waste processors for effective 
implementation of Extended Producer Responsibility. The definitions given in Plastic Waste Management Rules, 
2016, apply until, specifically mentioned in these guidelines; 

2. Date of Coming into Effect: 

These guidelines shall come into force with immediate effect. The on-going processes related to Extended Producer 
Responsibility obligations will be aligned with these guidelines. 

3. Definitions: 

(a) ―Biodegradable plastics‖ means that plastics, other than compostable plastics, which undergoes complete 
degradation by biological processes under ambient environment (terrestrial or in water) conditions, in specified time 
periods, without leaving any micro plastics, or visible, distinguishable or toxic residue, which have adverse 
environment impacts, adhering to laid down standards of Bureau of Indian Standards and certified by Central 
Pollution Control Board. 

(b) “Brand Owner” means a person or company who sells any commodity under a registered brand label or trade 
mark; 

(c) ―Carry Bags‖ (covered under Category II of plastic packaging – Clause (5.1) (II)) means bags made from plastic 
material or compostable plastic material, used for the purpose of carrying or dispensing commodities which have a 
self-carrying feature but do not include bags that constitute or form an integral part of the packaging in which goods 
are sealed prior to use ; 

(d) ―End of Life disposal‖ means using plastic waste for generation of energy and includes co-processing (e.g. in 
cement kilns) or waste to oil or for road construction as per Indian Road Congress guidelines, etc; 

(e) ―Extended Producer Responsibility‖ means the responsibility of a producer for the environmentally sound 
management of the product until the end of its life; 
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(f) ―Importer‖ means a person who imports plastic packaging product or products with plastic packaging or carry 
bags or multilayered packaging or plastic sheets or like; 

(g) ―Plastic‖ means material which contains as an essential ingredient a high polymer such as polyethylene 
terephthalate, high density polyethylene, Vinyl, low density polyethylene, polypropylene, polystyrene resins, multi-
materials like acrylonitrile butadiene styrene, polyphenylene oxide, polycarbonate, polybutylene terephthalate; 

(h) ―Plastic Packaging‖ means packaging material made by using plastics for protecting, preserving, storing and 
transporting of products in a variety of ways. 

(i) ―Plastic Sheet‖ means plastic sheet is the sheet made of plastic; 

(j) ―Plastic Waste Processors‖ means recyclers and entities engaged in using plastic waste for energy (waste to 
energy), and converting it to oil (waste to oil), industrial composting. 

(k) ―Pre-consumer plastic packaging waste‖ means plastic packaging waste generated in the form of reject or 
discard at the stage of manufacturing of plastic packaging and plastic packaging waste generated during the packaging 
of product including reject, discard, before the plastic packaging reaches the end-use consumer of the product. 

(l) ―Post-consumer plastic packaging waste” means plastic packaging waste generated by the end-use consumer 
after the intended use of packaging is completed and is no longer being used for its intended purpose. 

(m) ―Producer‖ means person engaged in manufacture or import of carry bags or multilayered packaging or plastic 
sheets or like, and includes industries or individuals using plastic sheets or like or covers made of plastic sheets or 
multilayered packaging for packaging or wrapping the commodity; 

(n) ―Recyclers‖ are entities who are engaged in the process of recycling of plastic waste; 

(o) "Recycling" means the process of transforming segregated plastic waste into a new product or raw material for 
producing new products; 

(p) ―Reuse‖ means using an object or resource material again for either the same purpose or another purpose without 
changing the object's structure;  

(q) ―Use of recycled plastic‖ means recycled plastic, instead of virgin plastic, is used as raw material in the 
manufacturing process; 

(r) ―Waste Management‖ means the collection, storage, transportation reduction, re-use, recovery, recycling, 
composting or disposal of plastic waste in an environmentally sound manner; 

(s) ―Waste to Energy‖ means using plastic waste for generation of energy and includes co-processing (e.g. in cement 
kilns). 

4. Obligated Entities: 

The following entities shall be covered under the Extended Producer Responsibility obligations and provisions of 
these guidelines namely: -  

(i)        Producer (P) of plastic packaging; 

(ii)        Importer (I) of all imported plastic packaging and / or plastic packaging of imported products; 

(iii)       Brand Owners (BO) including online platforms/marketplaces and supermarkets/retail chains other 
than those, which are micro and small enterprises as per the criteria of Ministry of Micro, Small and 
Medium Enterprises, Government of India.; 

(iv)        Plastic Waste Processors 

5. Coverage of Extended Producer Responsibility: 
(5.1) The following plastic packaging categories are covers under Extended Producer Responsibility: 
  
(i) Category I 

Rigid plastic packaging; 

 
(ii) Category II 

Flexible plastic packaging of single layer or multilayer (more than one layer with different types of plastic), 
plastic sheets or like and covers made of plastic sheet, carry bags, plastic sachet or pouches; 

(iii) Category III 
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Multilayered plastic packaging (at least one layer of plastic and at least one layer of material other than 
plastic); 

(iv) Category IV 

Plastic sheet or like used for packaging as well as carry bags made of compostable plastics. 

(5.2) The Extended Producer Responsibility Guidelines covers the following with respect to plastic packaging 
namely: - 

(i) Reuse; 

(ii) Recycling; 

(iii) Use of recycled plastic content; 

(iv) End of life disposal.  

6. Registration: 

(6.1) (a)The following entities shall register on the centralized portal developed by Central Pollution Control Board 
namely: - 

(i) Producer (P); 

(ii) Importer (I); 

(iii) Brand owner (BO); 

(iv)  Plastic Waste Processor engaged in (a) recycling, (b) waste to energy, (c) waste to oil, and (iv) industrial  
composting, 

(b) Registration of Producers, Importers & Brand-Owners (operating in one or two states) and Plastic Waste 
processors shall be done by State Pollution Control Board or Pollution Control Committee through the centralized 
Extended Producer Responsibility portal developed by Central Pollution Control Board.  

(c) After these guidelines have come into effect, with respect to, entities starting their business in a particular year and 
placing their products in market in that year, they shall have Extended Producer Responsibility target obligations from 
the next year. 

(6.2)      The entities covered under clause 6.1 shall not carry any business without registration obtained through on-
line centralized portal developed by Central Pollution Control Board. 

 (6.3)      The entities covered under clause (6.1) shall not deal with any entity not registered through on-line 
centralized portal developed by Central Pollution Control Board. 

 (6.4)     In case, it is found or determined that any entity registered on the on-line portal has provided false 
information or has willfully concealed information or there is any irregularity or deviation from the conditions 
stipulated while obtaining registration under Extended Producer Responsibility guidelines, then the registration of 
such an entity would be revoked for a one -year period after giving an opportunity to be heard. The entities whose 
registration has been revoked shall not be able to register afresh for the period of revocation.  

(6.5)     In case any entity falls in more than one sub-category mentioned in the clause (6.1) then the entity shall 
register under each of those sub-categories separately. Further, in cases, where the entity has units in different states, 
in a particular sub-category mentioned in clause 6.1, then these units shall also be registered separately. However, 
only one registration under a sub category in a state would be needed, even if, more than one unit are located in a 
state. The registration shall be as per Standard Operating Procedure laid down by Central Pollution Control Board for 
the purpose, as per these Guidelines. 

(6.6) While registering, the entities shall have to provide PAN Number, GST Number, CIN Number of the company 
and Aadhar Number and PAN Number of authorized person or representative and any other necessary information as 
required.            

7. Targets for Extended Producer Responsibility and obligations of Producers, Importers & Brand-Owners: 

(7.1)      The Extended Producer Responsibility targets for the Producers, Importers & Brand-Owners shall be 
determined category-wise.                                            

(7.2)      Producer (P): 

(a) Extended Producer Responsibility target (Refer example 1 to 3 in Annexure): 
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Eligible Quantity in MT (Q 1) shall be the average weight of plastic packaging material (category-wise) sold in the 
last two financial years (A) plus average quantity of pre-consumer plastic packaging waste in the last two financial 
years (B) minus the annual quantity (C) supplied to the entities covered under sub-clause 4 (iii) in the previous 
financial year as under: - 

Q 1 (in MT) = (A + B) -  

and the Extended Producer Responsibility target shall be determined category-wise , as given below 

Extended Producer Responsibility target 

  Year Extended Producer Responsibility target 

(as a percentage of Q1 - category-wise) 

I 2021 - 22 25 % 

II 2022 - 23 70 % 

III 2023 - 24 100 % 

  
The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Producer, as 

part of Action Plan on the centralized portal developed by Central Pollution Control Board. 

(b)        Obligation for recycling (Refer example 1 to 3 in Annexure): 
The Producer shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste 

collected under Extended Producer Responsibility Target, category-wise, as given below namely: - 

 

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste 

(% of Extended Producer Responsibility Target) 

Plastic packaging category 2024-25 2025-26 2026-27 2027-28 and onwards 

Category I 50 60 70 80 

Category II 30 40 50 60 

Category III 30 40 50 60 

Category IV 50 60 70 80 
 

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of 
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting 
through industrial composting facilities. 

(c)        End of life disposal (refer examples 1 to 3 in Annexure): 

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste 
to energy, waste to oil, cement kilns (for co processing) etc. as per relevant guidelines issued by Indian Road Congress 
or Central Pollution Control Board from time to time. 

(ii) The producers shall ensure end of life disposal of the plastic packaging waste only through methodologies 
specified in Rule 5 (1) (b) of Plastic Waste Management Rules, 2016,  

(d)        Obligation for use of recycled plastic content (Refer example 6 in Annexure) 
The Producer shall ensure use of recycled plastic in plastic packaging category-wise as given below namely: - 

Mandatory use of recycled plastic in plastic packaging 

(% of plastic manufactured for the year) 
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Plastic packaging 
category 

2025-26 2026-27 2027-28 2028-29 and onwards 

Category I 30 40 50 60 
Category II 10 10 20 20 
Category III 5 5 10 10 

  
In cases, where it is not possible to meet the obligation in respect of recycled plastic content on account of statutory 
requirements, the exemption will be granted by Central Pollution Control Board on case-to-case basis. However, in 
such cases, the Producers, Importers & Brand-Owners   will have to fulfil its obligation of use of recycled content (in 
quantitative terms) through purchase of certificate of equivalent quantity from such Producers, Importers & Brand-
Owners who have used recycled content in excess of their obligation. Central Pollution Control Board will develop 
mechanism for such exchange on the centralized online portal. 

7.3      Importer (I): 

(a) Extended Producer Responsibility Target (Refer example 1 to 3 in Annexure) 

Eligible Quantity in MT (Q 2) shall be the average weight of all plastic packaging material and / or plastic packaging 
of imported products (category-wise) imported and sold in the last two financial years (A) plus average quantity of 
pre-consumer plastic packaging in the last two financial years (B) waste minus the annual quantity (C) supplied to the 
entities covered under sub-clause 4 (iii) in the previous financial years as under: - 

Q 2 (in MT) = (A + B) - C 
and the Extended Producer Responsibility target shall be determined, category-wise , as given below namely: - 

 Year Extended Producer Responsibility target 
(as a percentage of Q 2 - category-wise) 

I 2021 - 22 25 % 
II 2022 - 23 70 % 
III 2023 - 24 100 % 

  
The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Importer as 
part of Action Plan on the centralized portal developed by Central Pollution Control Board. 

 

(b)        Obligation for recycling (Refer example 1 to 3 in Annexure) 

The Importer shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste 
collected under extended producer responsibility Target, category-wise, as given below. 

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste 

(% of extended producer responsibility Target) 

Plastic packaging category 2024-25 2025-26 2026-27 2027-28 and onwards 

Category I 50 60 70 80 

Category II 30 40 50 60 

Category III 30 40 50 60 

Category IV 50 60 70 80 

  
In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of 
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting 
through industrial composting facilities. 

(c)        End of life disposal (refer examples 1 to 3 in Annexure) 

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste 
to energy, waste to oil as per relevant guidelines issued by Indian Road Congress or Central Pollution Control Board 
from time to time. 
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(ii) The importer shall ensure end of life disposal of the plastic packaging waste only through methodologies specified 
in rule 5 (1) (b) of Plastic Waste Management Rules, 2016, as amended. 

(d)        Obligation for use of recycled plastic content (Refer example 6 in Annexure) 

The Importer shall ensure use of recycled plastic in plastic packaging category-wise as given below. 

Mandatory use of recycled plastic in plastic packaging 

(% of imported plastic for the year) 

Plastic packaging 

category 

2025-26 2026-27 2027-28 2028-29 and onwards 

Category I 30 40 50 60 

Category II 10 10 20 20 

Category III 5 5 10 10 

  
Any recycled plastic used in imported material shall not be counted towards fulfilment of obligation. The importer 
will have to fulfil its obligation of use of recycled content (in quantitative terms) through purchase of certificate of 
equivalent quantity from such Producers, Importers & Brand-Owners who have used recycled content in excess of 
their obligation. Central Pollution Control Board will develop mechanism for such exchange on the centralized online 
portal.  

7.4 Brand Owner (BO): 

a) Extended Producer Responsibility target (refer examples 1 to 3 in Annexure) 

Eligible Quantity in MT (Q 3) shall be the average weight of virgin plastic packaging material (category-wise) 
purchased and introduced in market in the last two financial years (A) plus average quantity of (B) of pre-consumer 
plastic packaging in the last two financial years as under: - 

Q 3 (in MT) = A + B 

The Extended Producer Responsibility target shall be determined, category-wise , as given below namely: - 

  

 Year Extended Producer Responsibility Target 

(as a percentage of Q3  - category-wise) 

I 2021 - 22 25 % 

II 2022 - 23 70 % 

III 2023 - 24 100 % 

  
The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Brand Owner 
as part of the Action Plan on the centralized portal developed by Central Pollution Control Board. 

(b)        Obligation for reuse (refer examples 4 and 5 in Annexure): 

I.          The Brand Owner using Category I (rigid) plastic packaging for their products shall have minimum obligation 
to reuse such packaging as given below: - 

Provided that the reuse of Category I rigid plastic packaging in food contact applications shall be subject to regulation 
of Food Safety and Standards Authority of India.  

(II) Minimum obligation to reuse for Category I (rigid plastic packaging). 

 Year Target (as percentage of Category I 

rigid plastic packaging in products sold 

annually) 
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A Category I rigid plastic packaging with volume or weight equal or 

more than 0.9 liter or kg but less than 4.9 litres or kg, as the case 

may be 

  

I 2025 – 26 10 

II 2026 – 27 15 

III 2027-28 20 

IV 2028-29 and onwards 25 

B Category I rigid plastic packaging with volume of weight equal or 

more than 4.9 litres or kg. 

 

I 2025 – 26 70 

II 2026 – 27 75 

III 2027-28 80 

IV 2028-29 and onwards 85 

  
(III)  The quantity of rigid packaging reused by brand Owner shall be calculated by reducing virgin plastic 
packaging manufactured/imported/purchased in that year from the sales of the Brand Owner. The brand owner shall 
provide this information on the centralized portal developed by Central Pollution Control Board. 

(IV)     The quantity of Category I rigid plastic packaging reused shall be reduced from the total plastic packaging 
used under Category I by the obligated entities (Brand Owners). 

III.       The quantity of Category I rigid plastic packaging reused during the year 2022 – 2023 and 2023-2024, shall be 
reduced from the total plastic packaging used under Category I.   

(c)        Obligation for recycling (refer examples 1 to 3 in Annexure): 

The Brand Owner shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste 
collected under Extended Producer Responsibility target, category-wise, as given below. 

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste 

(% of Extended Producer Responsibility Target) 

Plastic packaging category 2024-25 2025-26 2026-27 2027-28 and onwards 

Category I 50 60 70 80 

Category II 30 40 50 60 

Category III 30 40 50 60 

Category IV 50 60 70 80 

  
In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of 
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting 
through industrial composting facilities. 

(d)        End of life disposal (refer examples 1 to 3 in Annexure) 

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste 
to energy, waste to oil, as per relevant guidelines issued by Indian Road Congress or Central Pollution Control Board 
from time to time. 

(ii) The Brand Owner shall ensure end of life disposal of the plastic packaging waste only through methodologies 
specified in rule 5 (1) (b) of the Plastic Waste Management Rules, 2016, as amended.  

(e)        Obligation for use of recycled plastic content (refer examples 6 in Annexure) 

(i) The Brand Owner shall ensure use of recycled plastic in plastic packaging, category-wise, as given below namely:  

Mandatory use of recycled plastic in plastic packaging 
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(% of manufactured plastic for the year) 

Plastic packaging 

category 

2025-26 2026-27 2027-28 2028-29 and onwards 

Category I 30 40 50 60 

Category II 10 10 20 20 

Category III 5 5 10 10 

  
(ii) In cases, where it is not possible to meet the obligation in respect of recycled plastic content on account of 
statutory requirements, the exemption will be granted by Central Pollution Control Board on case-to-case basis. 
However, in such cases, the Producers, Importers & Brand-Owners   will have to fulfil its obligation of use of 
recycled content (in quantitative terms) through purchase of certificate of equivalent quantity from such Producers, 
Importers & Brand-Owners who have used recycled content in excess of their obligation. Central Pollution Control 
Board will develop mechanism for such exchange on the centralized online portal. 

(iii) In case, where Brand Owner is also Producer and/or Importer of plastic packaging material, the clause 7.2 and 7.3 
shall also apply for determining their Extended Producer Responsibility targets and obligations as Producer and /or 
Importer, respectively. 

(7.5)      The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by all 
Producers, Importers & Brand-Owners as part of Action Plan on the centralized portal developed by Central Pollution 
Control Board.    

(7.6)      The obligations for reuse, recycling of waste and use of recycled plastic content in packaging shall be 
reviewed every five years based upon available technologies for meeting the Targets specified. 

(7.7)      Extended Producer Responsibility on plastic packaging will promote sustainable packaging, as per guidelines 
prepared by Central Pollution Control Board, inter alia based on the following criteria, 

(i) package designing promoting reuse;  

(ii) package designing amenable for recycling;  

(iii) recycled plastic content in plastic packaging material and; (iv) package designing for environment.  

(7.8)      In case, the obligated entity utilizes plastic packaging which is 100% biodegradable in the ambient 
environment leaving no traces of micro plastics or chemical residue or any other traces having adverse environmental 
and health impacts as certified by regulatory entities Central Pollution Control Board, Bureau of Indian Standards, 
Central Institute of Petrochemicals Engineering & Technology, the Extended Producer Responsibility target will not 
be applicable for such material. 

8. Generation of surplus Extended Producer Responsibility certificates, carry forward and offsetting against 
previous year Extended Producer Responsibility targets and obligations, and sale and purchase of surplus 
Extended Producer Responsibility certificates: 

(8.1)      A Brand Owner who has fulfilled their Extended Producer Responsibility targets, category-wise, can use the 
surplus for the following namely: - 

(i)        Off setting previous year shortfall subject to clause 9.5; 

(ii)       Carry forward for use in succeeding year; 

(iii)      Sell it to other Producers, Importers & Brand-Owners.   

(8.2)      Surplus in one category can only be used for off-setting, carry forward and sale in the same category.  A 
surplus under reuse can be used for against reuse, recycling and also end of life disposal. A surplus under recycling 
can be used for recycling and end of life disposal. A surplus under end of life disposal cannot be used for reuse or 
recycle. 

(8.3)      Producers, Importers & Brand-Owners can also meet their  Extended Producer Responsibility obligations 
under a category by purchasing surplus Extended Producer Responsibility certificates from other Producers, Importers 
& Brand-Owners  of the same category. 

(8.4)        Such transactions shall be recorded and submitted by the Producers, Importers & Brand-Owners on the 
online portal while filing annual returns under the Extended Producer Responsibility framework. Central Pollution 
Control Board will develop mechanism for such exchange on the centralized portal. 

9.  Imposition of Environmental Compensation: 

70

165



[भाग II—खण् ड 3(i)] भारत का राजपत्र : ऄसाधारण  29 
(9.1)      Environmental Compensation shall be levied based upon polluter pays principle, with respect to non-
fulfilment of Extended Producer Responsibility targets by Producers, Importers &  

Brand Owners, for the prupose of protecting and improving the quality of the environment and preventing, 
controlling and abating environment pollution . 

(9.2)      Central Pollution Control Board shall lay down guidelines for imposition and collection of environment 
compensation on Producers, Importers & Brand-Owners, recyclers and end of life processors, in case of non-
fulfilment of obligations set out in these guidelines, and the same shall be notified. The Guidelines for Environmental 
Compensation shall be updated, as required. 

(9.3) The Environment Compensation, as applicable, shall be levied by Central Pollution Control Board on the 
Producers, Importers & Brand-Owners operating in more than two states with respect to non-fulfillment of their 
Extended Producer Responsibility targets, responsibilities and obligations in these guidelines. 

(9.4) The Environment Compensation, as applicable, shall be levied by respective State Pollution  Control Board on 
the Producers, Importers & Brand-Owners  operating in their jurisdiction (for Producers, Importers & Brand-Owners  
not operating in more than two states/Union Territory‘s), Plastic Waste Processors which includes recyclers and other 
waste processors – waste to energy, waste to oil, co-processors, with respect to non-fulfillment of their Extended 
Producer Responsibility targets or responsibilities and obligations set out under  these guidelines. In case, the State 
Pollution Control Board or Pollution Control Committee does not take action in reasonable time, the Central Pollution 
Control Board shall issue directions to the State Pollution Control Board /Pollution Control Committee. 

 (9.5) Payment of environmental compensation shall not absolve the Producers, Importers & Brand-Owners of the 
obligations set out in these guidelines. The unfulfilled Extended Producer Responsibility obligations for a particular 
year will be carried forward to the next year for a period of three years. In case, the shortfall of Extended Producer 
Responsibility obligation is addressed within three years.  The environmental compensation levied shall be returned to 
the Producers, Importers & Brand-Owners as given below, namely 

(i) Within one year of levying of EC: 75% return; 

(ii) Within two years 60% return; 

(iii) Within three years 40% return, 

After completion of three years on environmental compensation getting due the entire environmental compensation 
amount shall be forfeited. This arrangement shall allow for collection and recycling of plastic packaging waste by 
Producers, Importers & Brand-Owners in later years as well. 

(9.6) The funds collected under environmental compensation shall be kept in a separate Escrow account by Central 
Pollution Control Board or State Pollution Control Board or Pollution Control Committee. The funds collected shall 
be utilized in collection, recycling and end of life disposal of uncollected and non-recycled or non- end of life disposal 
of plastic packaging waste, on which the environmental compensation is levied. Modalities for utilization of the funds 
for plastic waste management on an annual basis would be recommended by the Committee for Extended Producer 
Responsibility implementation and approved by the Competent Authority in the Ministry. 

10. Role of Producers, Importers & Brand-Owners: 

(10.1) The Producers, Importers & Brand-Owners shall have to register through the online centralized portal 
developed by Central Pollution Control Board. The certificate of registration shall be issued using the portal. 

(10.2) Producers, Importers & Brand-Owners shall provide Action Plan containing information on the Extended 
Producer Responsibility Target, category-wise, where applicable, through the online centralized portal developed by 
Central Pollution Control Board, along with application for registration or renewal of registration under Plastic Waste 
Management Rules, 2016. The Action Plan shall cover tenure of the Registration as per the provisions of Plastic 
Waste Management Rules, 2016. The standard operating procedure for registration and the action plan pro forma shall 
be developed by Central Pollution Control Board as per these guidelines. 

(10.3) Brand Owner covered under clause 4 (iii) shall provide details of plastic packaging purchased from Producers 
and/or Importers covered under clause 4 (i) and 4 (ii) separately. The quantities attributed to each Producer and 
Importer covered under clause 4 (i) and 4 (ii) obligated upon Brand Owner shall be deducted from the obligation of 
Producers and Importers. The record of such purchase including category-wise quantity purchased, shall be 
maintained separately by Brand Owner. 

(10.4) The Producers and Importers covered under clauses 4 (i) and 4 (ii) will maintain the record of the quantity of 
plastic packaging material made available to Brand Owner covered under clause 4 (iii). The record of such sale 
including category-wise quantity sold, will be maintained separately by Producers and Importers. In case such records 
are not maintained, they will have to fulfil the complete Extended Producer Responsibility obligation. The online 
platform shall cross-check the declaration of transactions among Producers, Importers & Brand-Owners. 
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(10.5) In order to develop a separate waste stream for collection of plastic packaging waste for directly fulfilling 
Extended Producer Responsibility obligations, the Producers, Importers & Brand-Owners may operate schemes such 
as deposit refund system or buy back or any other model. This will prevent mixing of plastic packaging waste with 
solid waste. 
(10.6) The Producers, Importers & Brand-Owners shall file annual returns on the plastic packaging waste collected 
and processed towards fulfilling obligations under Extended Producer Responsibility with the Central Pollution  
Control Board or concerned State Pollution  Control Board or Pollution  Control Committee as per pro forma 
prescribed by Central Pollution  Control Board  by the 30th June of the next financial year. Information on the reuse 
and/or recycled content used for packaging purposes will also be provided. The details of the registered recyclers 
from whom the recycled plastic has been procured will also be provided. 

11. Role of Plastic Waste Processors (Recyclers or Other Waste Processors including industrial composting 
facilities) 
(11.1) All plastic waste processors shall have to register with concerned State Pollution Control Board or Pollution 
Control Committee in accordance with provision 13(3) of Plastic Waste Management Rules, 2016 on the centralized 
portal developed by Central Pollution Control Board.  Central Pollution Control Board shall lay down uniform 
procedure for registration within three months of the publication of these guidelines. 

(11.2) The Plastic waste processors shall submit annual returns after end of every financial year by 30th April of the 
next financial year on the quantity of plastic waste processed category-wise as per prescribed pro forma on the 
centralized portal developed by Central Pollution Control Board.  

(11.3) The total quantity of plastic waste processed by plastic waste processors and attributed to Producers, Importers 
& Brand-Owners, on an annual basis, will be made available on the centralized portal developed by Central Pollution 
Control Board as also on the website of Plastic waste processors.   

(11.4) In case, at any stage it is found that the information provided by the plastic waste processor is false, the plastic 
waste processor shall be debarred by State Pollution Control Board, as per procedure laid down by Central Pollution 
Control Board , from operating under the Extended Producer Responsibility framework for a period of one year. 

(11.5) Only plastic waste processors registered under Plastic Waste Management Rules, 2016, as amended, shall 
provide certificates for plastic waste processing, except in case of use of plastic waste in road construction. In case 
where plastic waste is used in road construction the Producers, Importers & Brand-Owners shall provide a self-
declaration certificate in pro forma developed by Central Pollution Control Board. The certificate provided by only 
registered plastic waste processors shall be considered for fulfilment of Extended Producer Responsibility obligations 
by Producers, Importers & Brand-Owners. 

(11.6) The pro forma for the certificate shall be developed by Central Pollution Control Board. In no case, the amount 
of plastic packaging waste recycled by the enterprise shall be more than installed capacity of the enterprise. The 
certificates will be for plastic packaging category-wise and shall include GST data of the enterprise.  

(11.7) The certificate for plastic packaging waste provided by registered plastic waste processors shall be in the name 
of registered Producers, Importers & Brand-Owners or Local authorities, as applicable, based upon agreed modalities. 
Central Pollution Control Board will develop mechanism for issuance of such certificate on the centralized portal. 

(11.8) The Plastic Waste Processors undertaking end-of-life disposal of plastic packaging waste viz. waste to energy, 
waste to oil, cement kilns (co processing) shall provide information on an annual basis as per prescribed pro forma, on 
the centralized portal developed by Central Pollution Control Board. These entities shall ensure the disposal of plastic 
packaging waste as per relevant rules, guidelines framed by regulatory bodies in an environmentally sound manner. 

 12. Role of Central Pollution Control Board  

(12.1) The Central Pollution Control Board shall register Producers, Importers & Brand-Owners who are operating in 
more than two states and plastic waste processors, through online portal. Central Pollution Control Board shall 
prescribe the standard operating procedure for registration of Producers, Importers & Brand-Owners under Plastic 
Waste Management Rules, 2016. 

(12.2) The Central Pollution Control Board may charge fee for processing of applications for registration and an 
annual fee for processing of returns, as per procedure prescribed by CPCB. In case, where Producers, Importers & 
Brand-Owners, are operating in the jurisdiction of a State Pollution Control Board or Pollution Control Committee, 
the Central Pollution Control Board  as per guidelines so decided, will share the application fee with the concerned 
State Pollution  Control Board or Pollution  Control Committee.  

(12.3)    The registration shall be done within two weeks from the submission of a complete application online by the 
Producers, Importers & Brand-Owners. The tenure of registration shall be as per Plastic Waste Management Rules, 
2016. 

(12.4) Central Pollution Control Board by itself or through a designated agency shall verify compliance of Producers, 
Importers & Brand-Owners through inspection and periodic audit, as deemed appropriate. Central Pollution Control 
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Board, as required, can also verify compliance of Plastic Waste Processors through inspection and periodic audit. In 
case of plastic waste processors and Producers, Importers & Brand-Owners operating in a State or Union Territory, 
Central Pollution Control Board may, if required, direct State Pollution Control Board or Pollution Control 
Committee to take action. 

(12.5) Central Pollution Control Board shall publish the list of Producers, Importers & Brand-Owners who have failed 
to meet Extended Producer Responsibility targets and obligations in the previous financial year, on an annual basis, 
by 30th September of the next financial year. 

(12.6) The Central Pollution Control Board will establish a mechanism to ensure a regular dialogue between relevant 
stakeholders involved in the fulfilment of extended producer responsibility obligations for plastics under the Plastic 
Waste Management Rule, 2016. 

(12.7) The Central Pollution Control Board shall carry out a compositional survey of collected mixed municipal waste 
to determine the share of plastic waste as well as different categories of plastics packaging material on a half-yearly 
basis. 

(12.8) The Central Pollution Control Board shall carry out review of technologies related to plastic packaging and 
plastic waste management for techno-economic viability and feasibility specifically with respect to clause 7.6. 

13. Role of State Pollution Control Board or Pollution Control Committee: 

  
(13.1) The concerned State Pollution Control Board or Pollution Control Committee shall register Producers, 
Importers & Brand-Owners (operating in one or two states) and plastic waste processors, through the online portal 
developed by Central Pollution Control Board. Provision for registration shall be made on the Extended Producer 
Responsibility portal. State Pollution Control Board or Pollution Control Committee by itself or through a designated 
agency shall  verify compliance of Producers, Importers & Brand-Owners through inspection and periodic audit, as 
deemed appropriate, of Producers, Importers & Brand-Owners as well as plastic waste processors in their jurisdiction 
as per the Plastic Waste Management Rule, 2016. 

(13.2)    The State Pollution Control Board or Pollution Control Committee shall bring out a list of entities (Exception 
Report) who have not fulfilled their Extended Producer Responsibility responsibilities on annual basis and publish the 
same on their website. The State Pollution Control Board or Pollution Control Committee shall submit the Annual 
Reports submitted by Producers, Importers & Brand-Owners and plastic waste processors in their jurisdiction to 
Central Pollution Control Board and upload the same on the online Extended Producer Responsibility portal. 

(13.3)    State Pollution Control Board or Pollution Control Committee will establish a mechanism to ensure a regular 
dialogue between relevant stakeholders involved in the fulfilment of extended producer responsibility obligations 
under the Plastic Waste Management Rule, 2016. 

(13.4)   State Pollution Control Board or Pollution Control Committee shall carry out a compositional survey of 
collected mixed municipal waste to determine the share of plastic waste as well as different categories of plastics 
packaging material on a half-yearly basis. 

14. Plastic Packaging Waste Collection System by Producers, Importers & Brand-Owners  

(14.1) Producers, Importers & Brand-Owners while fulfilling their Extended Producer Responsibility obligations may 
develop collection and segregation infrastructure of plastic packaging waste, as required, based on the category of 
plastics. It may include the following based on implementation modality of Extended Producer Responsibility 
adopted by Producers, Importers & Brand-Owners: -(a) establish waste plastic collection points and Material 
Recovery Facilities (MRFs); 

(b) ensure the collection of the plastic packaging waste from the collection points, with a frequency that is 
proportionate to the area covered and the volume; 

(c) offer the collection of plastic, from the entities like urban local bodies, gram panchayats, other public authorities 
or third parties carrying out waste management, and provide for the collection from all entities that have made use of 
that offer; provide for the necessary practical arrangements for collection and transport; 

 
(d) ensure that the plastic packaging waste collected from the collection points are subsequently subject to recycling 
in a registered facility by a recycler or its permitted end use in the designated manner. 

(14.2) Producers, Importers & Brand-Owners may ensure the network of collection points taking into account 
population size, expected volume of plastic or packaging waste, accessibility and vicinity to end-users, not being 
limited to areas where the collection and subsequent management is profitable. 

(14.3) The entities involved in waste collection will hand over the waste for treatment and recycling or for identified 
end uses. 
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(14.4) Participation of voluntary collection points - voluntary collection points will hand over plastic packaging waste 
to the Producers, Importers & Brand-Owners or third party agencies acting on their behalf with a view to their 
treatment and recycling or their identified end use. 

15. Fulfilment of Extended Producer Responsibility Obligations 

The Producers, Importers & Brand-Owners shall have to provide the details of recycling certificate only from 
registered recyclers along with the details of quantity sent for end of life disposal, by 30th June of next financial year 
while filing annual returns on the online portal. The details provided by Producers, Importers & Brand-Owners and 
registered plastic waste processors will be cross-checked by the online portal. In case of difference, the lower figure 
would be considered towards fulfilment of Extended Producer Responsibility obligation of Producers, Importers & 
Brand-Owners. The certificates shall be subject to verification by Central Pollution Control Board or State Pollution 
Control Board or Pollution Control Committee, as the case may be. 

16. Centralized Online Portal 

(16.1) Central Pollution Control Board shall establish an online system for the registration as well as for filing of 
annual returns by Producers, Importers & Brand-Owners, plastic waste processors of plastic packaging waste by 31st 
March 2022:- 

(16.2) The online system developed by Central Pollution Control Board for the registration as well as for filing of 
returns by Producers, Importers & Brand-Owners  shall reflect the plastic packaging material introduced in the market 
Producers, Importers & Brand-Owners in a financial year. It shall also reflect the details regarding the audit of the 
Producers, Importers & Brand-Owners as well as recyclers or other waste processors of plastic packaging waste. 

(16.3) The State Pollution Control Board or Pollution Control Committee shall also use the centralized portal 
developed by Central Pollution Control Board for registration of Producers, Importers & Brand-Owners as well as 
recyclers/waste processors. The centralized portal would act as the single point data repository with respect to orders 
and guidelines related to implementation of Extended Producer Responsibility for plastic packaging under Plastic 
Waste Management Rule, 2016 Producers, Importers & Brand-Owners may, if they so desire, facilitate the 
development of online web portal or platform. 

(16.3) Till the online web portal is developed all activities related to implementation of Extended Producer 
Responsibility under the Plastic Waste Management Rules, 2016 will be done in an offline manner. 

17. Monitoring 

State Pollution Control Board or Pollution Control Committee shall submit annual report on Extended Producer 
Responsibility portal with respect to fulfilment of Extended Producer Responsibility by Producers, Importers & 
Brand-Owners (which include manufacturers of plastic packaging material) and plastic waste processors in the 
State/Union Territory to Central Pollution Control Board. The report shall also be submitted to the State Level 
Monitoring Committee constituted under the Plastic Waste Management Rules, 2016. State Pollution Control Board 
or Pollution Control Committee shall also submit annual report with respect to recyclers or end of life disposal in the 
State or Union Territory to Central Pollution Control Board by 31st July of the next year. 

18. Committee for Extended Producer Responsibility under PWM Rules 

(18.1) A committee shall be constituted by the Central Pollution Control Board under chairpersonship of Chairman, 
Central Pollution Control Board to recommend measures to Ministry of Environment, Forest and Climate Change for 
effective implementation of Extended Producer Responsibility including amendments to Extended Producer 
Responsibility guidelines. The committee shall monitor the implementations of Extended Producer Responsibility and 
also take such measures as required for removal of difficulties. The Committee shall also be tasked with the guiding 
and supervision of the online portal including approval of requisite forms or pro forma.  

(18.2) The committee shall comprise of representative from concerned line Ministries/Departments such as Ministry 
of Housing and Urban Affairs, Ministry of Micro, Small and Medium Enterprises, Department of Drinking Water and 
Sanitation, Department of Chemical and Petrochemicals; Bureau of Indian Standards, three State Pollution  Control 
Board or Pollution  Control Committee, Central Institute of Plastic Engineering and Technology (CIPET), National 
Environmental Engineering Research Institute (NEERI), and three industry associations, and  any other invitee as 
decided by the chairperson of the committee. 

ANNEXURE 

Examples for Clause 7 

 Extended Producer Responsibility Target and Minimum level of recycling of plastic packaging waste 

[Refer Clause 7.2 (a), (b) & (c), Clause 7.3 (a), (b) & (c), and Clause 7.4 (a), (b) & (c)] 

Example 1: 

74

169



[भाग II—खण् ड 3(i)] भारत का राजपत्र : ऄसाधारण  33 

Year 2022-23 

Plastic packaging introduced in the market category-wise 

(Category II Flexible plastic packaging) 

100 MT 

Extended Producer Responsibility Target @ 70 %  70 MT 

Minimum level of recycling of plastic packaging waste 

collected under Extended Producer Responsibility -  no 
threshold has been prescribed  

Quantity of plastic packaging waste collected under 

Extended Producer Responsibility and recycled as per 
actuals 

  
Quantity of plastic packaging waste collected under 

Extended Producer Responsibility and used for energy 
recovery, co-processing, road construction, waste to oil 

etc. as per actuals 

 Example 2: 

 Year 2024-25 

Plastic packaging introduced in the market category-wise 
(Category II Flexible plastic packaging) 

100 MT 

Extended Producer Responsibility Target @ 100 %  100 MT 

Minimum level of recycling of plastic packaging waste 
collected under Extended Producer Responsibility @ 30%  

Minimum 30 MT of plastic packaging waste collected 
under Extended Producer Responsibility needs to be 

recycled. 
 Remaining plastic packaging waste collected(Maximum 

70 MT) may be used for energy recovery, co-processing, 
road construction, waste to oil etc. 

Example 3: 

Year 2028-29 

Plastic packaging introduced in the market category-wise 

(Category II Flexible plastic packaging) 

100 MT 

Extended Producer Responsibility Target @ 100 %  100 MT 

Minimum level of recycling of plastic packaging waste 

collected under Extended Producer Responsibility @ 60 %  

Minimum 60 MT of plastic packaging waste collected 

under Extended Producer Responsibility needs to be 
recycled. 

 Remaining plastic packaging waste collected(Maximum 
40 MT) may be used for energy recovery, co-processing, 

road construction, waste to oil etc. 

 
Reuse 

[Refer Clause 7.4 (b)] 

Example 4: 

Year 2025 – 26 (Minimum obligation for reuse comes into effect) 
Plastic packaging introduced in the market category-wise 
(Category I Rigid Plastic Packaging) 

100 MT 

Reuse of Category I rigid plastic packaging with volume 
or weight equal or more than 0.9 litres or 

15 MT 
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kilogrammes bUnion Territory less than 4.9 litres or 
kilogrammes 

(Reuse @ 15 %; minimum obligation for reuse 10 %) 

Fresh plastic packaging introduced (A) 85 MT 
Extended Producer Responsibility target for compliance 
@ 100% of (A)  

85 MT 

Minimum level of recycling of Category I plastic 
packaging waste collected under Extended Producer 
Responsibility @ 60%  

Minimum 51 MT of plastic packaging waste collected 
under Extended Producer Responsibility needs to be 
recycled. 
 A maximum of 34 MT plastic packaging waste collected 
may be used for energy recovery, co-processing, road 
construction, waste to oil etc. 

 Example 5: 

For Year 2022 - 23   
Plastic packaging introduced in the market category-wise 
(Category I Rigid Plastic Packaging) 

100 MT 

Reuse of Category I rigid plastic packaging with volume 
or weight equal or more than 0.9 litres or 
kilogrammes bUnion Territory less than 4.9 litres or 
kilogrammes 

10 MT 

Fresh plastic packaging introduced (A) 90 MT 
Extended Producer Responsibility Target @ 35 % of (A)  31.5 MT 

Use of recycled plastic content 
[Refer Clause 7.2 (d), 7.3 (d)] 
Example 6: 

Year 2025-26 
Plastic packaging introduced in the market category-wise 
(Category II Flexible plastic packaging) 

100 MT 

Extended Producer Responsibility Target as per clause 5.1 
@ 100 %  

100 MT 

Minimum content of recycled plastic in packaging @ 10% 10 MT of plastic content in the packaging should be 
recycled plastic 
  
90 MT of virgin plastic content in  packaging 

‟ 
 [F. No. 17/2/2001 – Part I - HSMD] 

NARESH PAL GANGWAR,  Addl. Secy. 

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II Section 3, Sub-Section (i) 
vide number G.S.R 320 (E) dated the 18th March, 2016 and subsequently amended vide notification numbers 
G.S.R 285 (E) dated the 27th  March, 2018, G.S.R. 571 (E) dated the 12th August, 2021 and G.S.R. 647 (E) 
dated the 17th September, 2021. 
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Registration of PIBO /PWP as per EPR Guidelines Notified by MoEF&CC 

FREQUENTLY ASKED QUESTIONS 

1. What is Extended Producer Responsibility (EPR) 

EPR means the responsibility of a producer for the environmentally sound management 

of the product until the end of its life. 

2. Have EPR Guidelines been notified by Government? 

Yes. MoEF&CC vide Fourth Amendment to Plastic Waste Management Rules 2016 

notified EPR Guideline on February 16, 2022 

3. Which entities shall register on the centralized portal developed by CPCB? 

The following entities shall register on the centralized portal developed by CPCB: 

I. Producer (P) 

II. Importer (I) 

III. Brand owner (BO) 

IV. Plastic Waste Processor engaged in (a) recycling, (b) waste to energy, (c) waste to 

oil, and (d) industrial composting. 

4. What assistance is provided for filling of application? 

● AI Chat bot has been provided at right side of the login and sign up page of the 

portal. 

● Helpline no. : 011- 43102469 

● i-button with assisting provided in specific sections 

● Standard Operating Procedure uploaded on website’ 

● Instruction sheet for filing of application uploaded on website 

5. Which PIBOs are required to register with SPCB/PCC 
PIBOs which are operational in one or two states/UTs are required to register with the 

concerned with SPCB/PCC 

6. Which PIBOs are required to register with CPCB 

Annexure-V
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PIBOs which are operational in more than two states/UTs are required to register with 

CPCB. 

Note: Brand Owners (BO) including online platforms/marketplaces and 
supermarkets/retail chains other than those, which are micro and small 
enterprises as per the criteria of Ministry of Micro, Small and Medium 
Enterprises, Government of India 
For details Section 3 & 4 of aforementioned EPR Guidelines may be referred to 

7. What are the documents required for KYC for registration of PIBOs? 
i. PDF copy of Company’s PAN, CIN & GST (the combined copies of GST invoices in all 

the States/UTs where the PIBO is operating). 
ii. PDF copy of Authorized person’s PAN & Aadhar. 

Note: Proprietorship and partnership firms shall provide PAN and GST number for 
registration on EPR portal. CIN number is applicable for the companies registered 
with Ministry of Corporate Affairs. 

8. Which are the plastic packaging categories covered under EPR? 
The following plastic packaging categories are covered under EPR: 

Category I : Rigid plastic packaging 

Category II : Flexible plastic packaging of single layer or multilayer (more than one 

layer with different types of plastic), plastic sheets or like and covers made of plastic 

sheet, carry bags, plastic sachet or pouches 

Category III : Multilayered plastic packaging (at least one layer of plastic and at least 

one layer of material other than plastic) 

Category IV : Plastic sheet or like used for packaging as well as carry bags made of 

compostable plastics 

For details please refer EPR Guidelines ( Section 5) 

9. What is Pre-consumer plastic packaging waste? 
Pre-consumer plastic packaging waste” means plastic packaging waste generated in 

the form of reject or discard at the stage of manufacturing of plastic packaging and 

plastic packaging waste generated during the packaging of product including reject, 

discard, before the plastic packaging reaches the end-use consumer of the product. 

10. What is Post-consumer plastic packaging waste? 

80

175



“Post-consumer plastic packaging waste” means plastic packaging waste generated 

by the end-use consumer after the intended use of packaging is completed and is no 

longer being used for its intended purpose. 

11. What is EPR target for Producers & Importers? 

EPR target is the plastic waste which is introduced in the market by the PIBO . Details 

given in section 7 of the EPR Guidelines may be referred to. 

12. Whether all PIBOs are required to submit Consent granted under Air &Water Act 
All producers are required to submit the consents issued to their production facilities. 

Brand-owners having their own production facilities are required to submit the consents. 

13. How much application fees / annual processing/ renewal fees to be paid for 
Registration of PIBOs/ PWP 

The details of fees to be paid by PIBO/ PWP is as given below: 
a. Application fees for Registration of PIBOs 

 
 

Sl. No. PW Generation Slab ( TPA ) Proposed Processing Fees (Rs.) # 

1 <1000 10000 

2 1000-10000 20000 

3 >10000 50000 

 
b. Application fees for Registration of PWP 

 
 

Sl. No. Production capacity Slab ( TPA ) Proposed Processing Fees (Rs.) * 

1 < 200 5000 

2 200-2000 20000 

3 >2000 50000 

 
c. Renewal fees : Same as Registration fees 

d. Annual Processing Fees: 25% of Application fees ( for PIBOs as well as 

PWP) 

14. Our entity collects plastic waste; do we need to register as PWP? 

Only entities engaged in plastic waste processing (recycling, co-processing, waste to 

energy, waste to oil ) have to be registered as PWP. 

15. What if PIBO has inhouse recycling unit for their packaging plastic? 
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PIBO will have to register as PIBO and as Recycler both with relevant documentation. 

Credits can only be issued to recyclers and transaction of credits to PIBO shall be 

documented. 

16. What are the documents required to register on the centralized portal, if entity 
falls in more than one sub category? 
● Different email id is required to register in each category. 

● Company KYC (Company’s PAN, GST & CIN) documents shall be same for each 

category. 

17. What shall be proportion of plastic waste in Municipal Solid Waste (MSW) in case 
of co-processing and incineration of plastic waste at Co-processing and Waste to 
Energy plant? 
Equivalent quantity of plastic shall be considered for generation of EPR Certificates. 

Characterization of waste may be carried out to determine the actual plastic quantity. As 

per report titled “Assessment & Characteristics of Plastic Waste generated in 60 cities”, 

published by CPCB, average plastic waste generation is around 6.92% of MSW. In 

absence of actual characterization, this average plastic percentage shall be considered 

for the purpose. 

18. What shall be proceedings in case of rejection of application? 
● If entity is operating in one State/UT or more than two states/UTs: The applicant has to 

apply for fresh application on the portal with same login credential and repay the 

applications fees as per SOP. 

● If entity is operating in two States/UTs: The applicant has to apply for fresh application 

on the portal with same login credential and repay the applications fees as per SOP. In 

case application is rejected by one or both State/UTs. 

19. What shall be liabilities of producer/importer in case concerned Brand owners are 
currently not registered on the centralized EPR portal? 
The producer/importer may register on the said portal and their liabilities for fulfilling of 

EPR target to be adjusted during filling of Annual report on the portal if the concerned 

Brand owners are currently not registered on the centralized EPR portal. 

20. What shall be EPR liabilities of any entity if its falls under the category of brand 
owner as well as importer? 
The entity first has to register as a brand owner and provide the entire details in terms of 

plastic waste generation included imported plastic by the firm. After registration as brand 
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owner the entity shall register as importer, provide details of imported plastics and the 

imported material sold to the said brand owner. Therefore zero liabilities has to be 

fulfilled by the firm as importer. 

21.  What material is to be considered for EPR in case of MLP (at least one layer of 
plastic and at atleast one layer of material other than plastic)? 
As per OM dated 03-02-2023 published by MoEF&CC, “EPR target is on weight basis, 
while registering for EPR of multi-layered plastic packaging, in which plastic sheet or like, 
is a part, the complete weight of multi-layered plastic packaging will be covered under 
EPR”. 

22. What is the EPR liability associated with third party manufacturer of products? 
If the third party does not have a brand name associated with them, the EPR liabilities 

are to be taken by the concerned Brand Owners/Producers to whom the product is 

being sold. 

23. What is the definition of “Operations” for PIBOs ? 

Operation means selling of plastic packaging product or products with plastic packaging 

or carry bags or multilayered packaging or plastic sheets or like into the Indian Market. 

24.  What is the definition of “Raw material” for Brand owners, Producer & Importer? 
Raw material for Brand owner and importer is plastic packaging of products or carry 

bags or multilayered packaging or plastic sheets or like. Further, raw material for 

Producer is resin/granules being used to manufacture carry bags or multilayered 

packaging or plastic sheets or like. 
25.  Do PIBOs who have obtained a valid CPCB/SPCB/PCC registration also need to 

apply on the Centralized EPR Portal? 
All the PIBOs need to apply on the Centralized EPR portal with necessary application 

fee. 

26. Are units engaged in export exempted from fulfilling EPR Obligations? 

Yes. Export oriented units are exempted from fulfilling EPR obligations 

27. Which category of PIBOs are exempted from fulfilling EPR obligation? 
The Micro & Small category of Brandowners are exempted from fulfilling EPR obligation. 

Remaining all entities are required to be registered on Centralized EPR portal in line 

with notified EPR Guidelines 

29 We do not import plastic packaging but products with plastic packaging so what 
information should we submit under 8 (a) and 8 (b)? 
Details of plastic packaging which is imported along with the product is to be given in 

this section 
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